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. Mrs.N.D.Goswami,. ..
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St Kartick Chandra paul. _ APPLICANT(s)

e @s es esa m@ een €9 e mea enas

=

Mr.M.Chanda, G.N.Chakraborty &

G erm wem ten wm esw es3 mm 6w

ADVOCATE FOR THE APPLICAND (S
“VERSUS-

Uniqpmpgx£pq5§2&wg3ngn§, _KgSPONuLNT(S)

s am e e I - T T L T T )

. Mr.A.Deb ROY, .ST,CaGaSaCu o oo oo o AUVUCATL FOR Tk
RESPONDLNT (S)

HON'SLis MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN.

n‘bN'BLx;. MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

Whether Reporters of local papers may be-allowed to sce
ine judgment - ?

~To be referred to the Reporter or not ?

Ed

" Whether their Lordships wish to see the fair copy of the

* judgment ?

Wwhether the judgment is to be circulated to the other
Benches .:

Judgment. delivered by Hon'ble Vice-Chairman.

.



CENTRAL ADMINISTRATIVF TRIBUNAL, GUWAHATI BENCH.

Original Application No.454 of 2001.

Date of Order : This the:L4SE‘ Day of August, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

Sri Kartick Chandra Paul
S/o Late Chuni Lal Paul

Senior Engineering Assistant
All India Radio
Itanagar

Arunachal Pradesh.

By Advocates Mr.M.Chanda, G.N.Chakraborty &

Mrs.N.D.Goswami.
- Versus -

The Union of India

Represented by the Secretary to the
Government of India

Ministry of Information & Broad Casting
All India Radio & Doordarshan

New Delhi. ' |

The Director General

All India Radio, Akashvani Bhawan
Parliament Street

New Delhi.

The Director General
Doordarshan, Mandi House
New Delhi.

The Chief Engineer (E/Z), Maintenance
All India Radio & Doordarshan
Akashvani Bhawan

Eden Garden, Kolkata-700 001.

The Deputy Director of Administration (E)
All India Radio, Akashvani Bhawan
New Delhi.

Shri Joyram Prasad Bharti

Assistant Engineer, All India Radio
Doordarshan Kendra

Daltonganij.

. Applicant.

Contd./2
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7. Sri Manglesh Kumar Gandhi
Assistant Engineer

All India Radio :
Low Power Television Centre
Kusalgarh

8. Sri Rajiv Kulshreshta
Assistant Engineer
All India Radio
Doordarshan Kendra
Jammu. « « « « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

\
|

CHOWDHURY J.(V.C.) :

This épplication under section 19 of the
Administrativé Tribunal's Act, 1985.has arisen and is
directed against the communication dated 23.10.2001
issued‘_by the respondent No.5 ‘the Deputy Director of
Administratioﬂ (E), All 1India Radio, Akaéhvéni Bhawan,
New Delhi in the following circumstancés :

1. ' The applicant is serving ‘under  the
respondent No.2 the Director General, All India Radio.
He was first appointed on .28;9}1983 as Engineering
Assistant and thereafter he was bpromoted as Senior
Engineefing Assistant on 14.4.1989. In'the-application
the applicant pleéded that as per the Recruitment Rule
he was eligible to be considered for éromotion to the
post of Assistant Engineer,‘ The Recruitment Rules
provide for two modes of promotion from the. post of
.Senior Engineering Assistant to the post of Assistant
Engineer. namely, (i) 25% by way of selection in
accordance with provisionsllaid.down in Appendix-I to

Contd./3
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these rules and (ii) 75% by way of selection on the

basis of Departmental Competitive Examination as 1laid
down in Appendix-II and IIT to these rules. According to

the applicant, he was a senior officer and senior to

respondent Nos.6, 7 and 8.The applicant was not

.. . . . . i ~and
considered for promotion, he was left out of consideration /allowsd
his juniors to ' supercede his ‘c¢laim vide promotion ‘orders dated

©20.5.2000 and 18.7.2001. The applicant submitted

representation before the authority and by letter dated
23.10.2001 the respondent No;S the Deputy Director of
Administration (E), AIR infdtmed the'Station Director,
AIR, Itanagar to communicate_tne applicant that his case
was coneidered by DPC -for- promotion vfrom Senior
.Engineering Assistant to the rank of Assistant Engineer
but he was not found suitable for promotion. Hence this
application assailing the legitimacy .of the action of

the respondents in overlooking his case for promotion.

2. The respondents filed its written

statement denying and disputing the claim of the

. applicant. 'In the written statement the respondents

stated that the eligibility list of Senior Engineering
Assistant fof the year 1999, 2000 & 2001 for promotion
to the grade of Assistant Engineer were prepared by

applying the method of interlacing. One senior most

- Senior Engineering Assistant from each zone was taken by

per

rotation and arranged as /his seniority. The next

seniormost candidate from each zone was taken and he was

also arranged as per his seniority and placed below the

Contd./4
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first four candidates in a cycle and so on. The

procedure was followed eVery}year based on the seniority
list of four zones. The respondents stated that the case
of'the'applicant was  considered alongwith . the other

candidates by a duly constituted DPC, but he was not
found fit for promtion as his grading based on his CRS
was not upto the Bench Mark prescribed for promotion.

The respondents asserted that the post of Assistant

Engineer is a selection post and the prescribed Bench

Mark of CR grading for promotion is GOOD.

3.

|3 ' Mr.M.Chanda, learned counsel for the

\ applicant stated and contended that the case of the

| applicant was not Jjustly and fairly considered.

Mr.Chanda submitted that most of his CRs had been gradad

above the Bench Mark and at any point of time he was not

communicated that he was downgraded. Mr.Chanda submitted

that in the matter of promotion the respondents

authority ought to have acted justly and fairly and at

any rate he ought to have been intimated as to his
grading to enable him to improve his CRs.
4.

Opposing the claim of +the applicant

1 Mr.A.Deb Roy, 1earned Sr.C.G.S.C. submitted that the

| case of the applicant was justly, fairly and reasonably

considered by the DPC, but he was not found suitable.

{The applicant could not attain the necessary Bench Mark
‘ _ _

land therefore, he could not be promoted to the post of

‘Assistant Engineer; the selection post. Mr.Chanda, the

Contd./5



.o
Ul
Y3

learned counsel for the applicant, in sﬁpport of his
contention, referred to a decision of the Lucknow Bench
of CAT in‘O.A.523 of 1998 in Kalyaﬁesh Kumar Bajpai Vs.
Union"of India & Others. disposed on 10.10.2000., The
learned counsel fof the appliéant also referred to the
decisén of the Hon'ble Supreme Court in U.P.Jal Nigam
and thers vs.‘Prabhat Chand Jain and Others reported in

(1996) 2 scc 363.

5. The materials on record did not indicate

' that the applicant was not considered because of

O\f(’(Uw{ A OmranlC
adversity. His case was duly considered hy a duly

In

constituted DPC./the Annual Confidential :Réport™' his

Bench Mark was Good, where as the applicant's CR was not

upto the + + Mark. From the pleadings it cannot be

was .
said that the CRs of the applicant/ever downgraded.

\
There was no requirement in law to communicate the ACR

to the applicant, more so, when he was not. downgraded.
In Kalyanesh Kumar Bajpaibvs. U.0.TI. & Others (Supras
the adverse remarks in ACRs fof the vyear 1994—95vand
1396-97 were not communicated ’to the applicant. The
decision rendered by the Hon'ble Supreme Court in

1

Prabhat Chand Jain (Supra) is a decision on facts.
6. On overall consideration of the matter, it
appears to us that the case of the applicant was duly

considered, but he was not found suitable on the bhasis

of the materials on record.. In the facts and
circumstances of the case, we therefore, find it

difficult to hold that the case of the applicant was

Contd./6
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oVerlooked, for promotion. We, however, feel that the
case for promotion of the applicant has become overdue
in as much as tﬁe applicant has been stagnating in the
same post for the last thirteen years. It is, therefore,
expected that the respoﬁdents authority shall cqnsider
the case of the applicant in future vacancies‘alongwith
the persons, similarly situated keeping in mind the

their, v
length of/ services in a particular post.

Subject to the observations made above,

the application stands dismissed.

There shall, however, be no order as to

costs.
' {
: T
\C L&
( K.X.SHXRM2—), ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER » VICE CHAIRMAN
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Sl orartick Chandra Paul
SA0 latse Chuni Lal Paul
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n
ALl iindia Radio

Thangar

g
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L Applicant
: rwﬁwmw
0
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L. {The Union of India,
Fepresented by the Secretary to the

Govaernment of Incdia,

|
i
5 lﬁiniatry of Information & Broac Casting,

' , ' 1l India Radio & Doordarshan

Tdew Delhi.

.0 Irhe Director General,

M1l India Radio, akashvani Ehawan,

Farliament Strest,

L%

Hew Delhi.

i
S I'he  Director General,

i vees

oardarshan, Mandi House

ST

‘Blew Delhi.
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tall India

The Chief Fngineer (E/Z), Maintenance

k]

#11 Indi Radlo & Doordarshan,

tikashvani bn EDN

Edan Garden, Kolkata-700 001

The Deputy Director of administration (5

R

A1l India Radio,

i Akashvani Bhawai ,

Hew Delhi.

{ Shri Jovram Prasad Bharti.

fssistant Engineer,

Radio

§_‘u

| Coordarshan Kendra,

Caltonganj

13r1 Manglesh Kumar Gandhi

Rssistant Engineer,
"1l India Radio,
oow Fower Television Centre

Musalgarh

3
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Sril Rajiv Kulshres shta,

5y
e

Pesistant Engineer, all India Radio
Loordarshan Kendra

sFammu

) Wk w REESDONDEN TS,

S_GF THE aPPLICATION

b ST

“articulars of order against which this application iz macde

This application is made against the impugned letter No,

Q’l?fZOOL SIV(B)X839 dated 23.10.2001 13sued by the Respondent

ﬁo 5 and nrm~con31derat10n of promotion of the applicant to the

m]

o e M et e - b« o -ty e

Helibol & finndnn o
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< h oost of dssistant Engineer in spite of his seniority and

W ©ligibility whereas the persons junior too the applicant have beaen
|
promoted under 25% quota, and praving for a direction upon the

, respondents to promote the applicant from the poszst of Sr.

i

! " £ . - .
| Engineering Assiztant to the Post of fssistant Enginesr undsr the
aforesaid 25% quota wih all consequential service heneflta at

Ieast from the date of promotion of his juniors,

3

. Jurisdiction of the Tribunal.
The applicant declares that the subject matter of thiz application
cods well within the jurisdiction of this Hon’ble Tribunal .
i
S. Limitation.
-1 The applicant further declares that this application is filed
) g . . .
wWithin the limitation prescribed under section-21 of the
C Admninistrative Tribunals act, 1985
i
|
4. | Facts of the Ccask,

&

4.10 That the applic cant is citizen of India and as such he

entitled to all the

rights, protecti ONS an d privilege

guaranteed under the Constitution of India,

4.7 8 That Your applicant was initially &wpainfa as Engineering =T

! Assistant on 28,9, 1983 under A1l India Radio.

i

promoted to the post of Senio " _Endineering Ass istant on lf L 1989
M

and ig,continuing in the

Subsecuently, he WES

Bame post till filing of this
rapplication.

4.3 That as per the existing avenues of promotion under the all India
> |
Fadio, the applicant is entitled

Lo get the next promotion to the
\higher post o Assistant Engineer. The post of Assistant Engineer
selection post wWwhich is filled Up by way of promotion from

o

| Kbl haocton e 4
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amongst the eligible persons who are working as Senior Engineering
Assistant under the department of All India Radio. As par fthe

existing Recruitment Rules of all India Radio, thege are two modes
of promotion from the post of Senior Enginesring fdssistant to the

post of Assistant Engineer viz. (1) 252 by way of selection in

N ]
s et oo w Do o Do Lo bed o L Lhanpnd D]t heses ruyl B,
i

and £g) 75% of by way of selection on the basis of Departmental

Competitive Examination as laid down in Appexndix-Iland TII o

L

thase Rules.

As per Appendix -~ as mentioned above, promotionty salec

&
3
e+
e
O
s}

against 25% quota shall he governed as follows

A E)DQ&DQ]‘ 2/...
Promotion by selection against 25% quota -

(1)  The promotion by selection shall be made by b
Departmaental Promotion Committee. The aligibkility for
consideration for promotion by the | Departmental Promotion
Committes shall be as follows -

(a)  Senior Engineering Assistants with 3 vears” regular
servics in the grade; failing which Senior Engineering
Assistants with 8 vears combined regular service in thes

grades of Senior Enginesring Assistant and Engineer

(k) Possessing education oualifications not lower than
those prescribed for direct recruits to the post of

Enginesring aAssistant in the @kashwani and Doardarshan.

(2) The eligibility for promotion shall be determined as
an the Ist January of the vear in which the Departmental

Fromotion Committes meets .



. -
V¢¥ That the applicant passEa:

{3} The eligit ility list for promotion shall be prepared

;
b
r
|
|
ﬁ a8 under =
q

iI}

‘ v

i {a) #s on the date of commencement of thesse ruls
| .. . . .. . L ..
exiating all India sEniority list would form the basis in

relation to officers included therein.

(b)  In respect of those appointed to the grade of Senior

Engineering fssistant thereaf Fter, the names of officers will

-

be added on the basis of the dates of their regular

appointment to the grade of Senior Endineering aAssi stant,

subject to maintenance of thelir inteme seniority in the

respective  regional cadres. In case of officaers appointad

in different regions on the same date the date of their

[

regular appointment to the arade of Engineering fssistant

shall determine their inter se position.?”’

Copy of Recruitment Rules, March, 1993z gdition is

annexed herewith and mark&d A% Annexidire-T

d Higher Secondary in 1974 and is Mol der
, of Diploma in Elect: i """ al Engineering and as such is dualified for
i. Lhe\gbat of fzsistant Enginesr as per prascibed rules. This
apart has bean

serving in the cadre of 3r. Engineering

tant since 14.4. 1989 and therefores, in all fitness of the
SO ,

praseribed rules as quoted above,

n their list
=11 Lﬁﬂia % LOIL#V list (D

: P (Draft) on 2.8.1991 vide No. 1/4/9]

f "/‘.’,l,,,«’, . . vy i — ) ) ] ) . g )

}Mﬁlﬁtﬁj dmted 2.8.1991  indicat ing therein the position of 411
Y ) o b8,

.3‘

dia Seniority of all Senior Engineering fss sistants wherein b

aepearad under S1., Mo, 512, Since the said
T e,

voluminous documant, the appl i
leave of the Hon’ble Tribunal

I name of the applicant
¢
i
(seniority list is A cant craves

for producing the same at the tims

»

{
|
i
|
iaf hearing, if so desired.

?%;Lfd%k?éﬂxﬂa~%ﬁf)§9a [;
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4.5

That Basing on the all India Seniority list, the Department of

Al India Radio, published Oraft eligibility lists for promotion

cf SBenior Enginesring Assistant to the grade of fssistant Enginser
from tims to time and the position of last three vears eligibility

lists wherein the name of the applicant figured are as follows :

Sl. No. {Eligibility List Ret. Position of the applicant

1 Eligibility 1ist as on 1.1.99 |SI. No. 112
published vide No. 1(28)/99-5
dated 27.9.99

2 Eligibility I1ist as on 1.1.2000 {51. No. 100
published vide No. Z CADRE-1(28)-
2000~

S dated 23.3.2001

(92

Eligibility 1ist as on 1.1.2001 |S1. No. 44
published vide Z-CADRE-1(28)-2001~
S dated 28.8.2001

The applicdnt craves leave of the HMon'ble Tribunal to

produce the above eligibility lists before the Hon’ble Tribunal at

the time of hearing, if 2o desired.

That in all the eligibility lists indicated above, there were some
discrepancies  in respect to the seniority of the applicant. Every
tima, it was foupd that the names of some juniors were placed
above the name of the applicant in the eligibility lists of 1999,
2000 and 2001 aforesaid, thus placing the name of the applicant
below the names of the persons Junior to him, for the reasons best
kKinown to the respondents. The applicant brought these

il

=
o

screpancies Lo the notice of the department and submitted las)
representation dated 17.4.2001 to the Raespondent No.4, through
proper channel praving for correction of the eligibility lists

but with no results,

Copy of the representation dated 17.4.2001 is annsxad

herewith and marked as Annexure-IT1.

‘M%WM%@/'«
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That

arders i.e. order No, 2972000, No. 31/2000

and another i.a.
promoting a
the grade of Assistant

the name of the applicant

arders whareby a number of pers

p~

the Respondents department published thres ros. of

prametsion

and Mo, 3372000 on

order Mo, 28/2001 on J& . T 2000

Enginesring stants to

25% auota. Surprisingly,

did not appear in any of the above

ons Junior to him have e

LW

promoted,. Since the persons who superseded the applicant and were

promoted as gssistant Enginesrs vide the aforesaid promotion

orders are large in number, only three such persons

PR ST
Lrivate

impleaded herein as the
thaeir

S2niority list are s hown

respondants nos., 5.6

comparative seniority positions as per the £l India

have boen

andc 7 oand

] k]

hereundar -

Fames

$/shri

senlority position IR the seEniority
published on 2.8.1991

gt

1 Kartick Chandra Paul
(applicant)

Sl.dMo. 512

.. . e ——

2 Joyram Prasad Bharti

(Respondent No.5)

Sl. No. 524

3 M.K. Gandhi

(Respondent No L&)

4 RaJlv Kulshresta

(Respondent Mo, 7

i \

No. 853

Copy of Promotion orders

[}

respectively)

ordars

jPeromotion to the grade of Assistant Enginesr, the api]

That subseguent: to the issuance o

dated 20.5.2000 (3 Nos. ) and dated

I,

872001 are annexed herewith as Annexure-ITT, Y, v and vl

the above mentioned iomot 1 on

and non-consideration of the Case of the applicant for

slicant becams

T ghly agarisved and subimi tted reprasentation through propar

4K;Zﬁé/{E/bu~dL7f%«Z{
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channel to the Respondsnt Mo, 2 praving for consideration of hiz

Ca but to no effect.

Copsy of repr

harewith as annesxure-vIT,

That the Respondsnt No.5% vide his impugned lett

SIV(B) /829 dated 23.10,2001, addressed to the Station Director,

AIR, Ttanagar, has informed that the name of the applicant was

considered by the DPC for promotion from SE& to &8 but the

applicant was not found Fit for promotion. Surprisingly. no reason

o

has been assigned in the letter for which the applicant was found

unfit by the DPC and

such there is eavéry reason for the

applicant to suspect the fairnsss

and clsanlinezs  of selection

and pravs for a direction upon the respondents to produce all

relavant records of the procesdings of zelection conduc

ol by the

ORC before the Hon'ble Tribunal for proper examnination of the

facts and event leading to the non-selection of the applicant for

promotion.

-

Copy of the impugned 1 251002001 is annesed

clat e

Merato and marked as Annexure-vIII.

That the applicant besgs ¢ submit that he is eligible and fully
entitled to get promotion to the arade of Asstt. Enqinesr under
5% aquota in accordance with his position in the 811 India

seniority list which forms the basis of consideration for

e

e

ility as per the

g rulss. Unfortunatsly, although his

name figured at $1. Mo. 512 in the All India seniority list, his

Junior to him in the sald seniority list have been promoted.

It is relevant too mention here that the applicant,

throughout his serwi

tenurse, has been serving with all his

sinceritiss and devotion and has been performing to the

sfaction of his superiors. He had served in diFfFioult =




[
-

=
w
-~

L]

\% : Tike, Tawang, Gangtok for considerable periods, and was

appreciated/admired for his performances by his superior officers
; on different occasions. At no point of time he was
i : cautioned/warned for any lapses in his wbrks nor any adverse

s
’ remarks in his ACRs (if any) had been communicated to him and all
:3 the time he was glven to understand that his performances were

E satisfactory and above the bench mark and there was no bangible

son whatsoever for the DPC for non-consideration of his case of

§ j promotion. It is also relevant to mention that as par rule
E gi ©.3.101) of seniority and promotion rules in Central Government
; ;3 service, the grading as ““Good’ in the ACR would be treated as
i ,; the Bench mark for Group €7, *B” and A’ posts (the post of
¢ Assistant Engineer in the instant caze is a Group B’ post) and it

is presumaed that the applicant’s ACR had been graded above the

Bench Mark since nothing otherwise was communicated to him at any

polnt of time and the prosedure laid down by the Government sz
w2ll as the Apex Court stipulates that any adverse remarks in the
FDR or down grading of ack, if any., must be cmmmuﬁicated o hhe
% concerned officer, which was not done in the case of the applicant:
Sl at any point of time.
s
) Lopy of Seniority and promotion Rules is annexed herewith as

Annexure-1X.
4.11 That the applicant begs to stde that promotion is & valuable
right in service caresr of an smploves and denial of the same OIS

against the doctrine of legitimate expactation. This apart, by

o excluding the applicant in the matter of his legitimate promotion,
Y the respondents have discriminated and acted in an unfair,
arbitrary snd capricious manner which is violative of articls 14
and 16 of the Constitution of India particularly when there is no
adverse comnunication made to the applicant or the applicant is
é ot disqualified in any other way. Therefore, the applicant,
§ Finding no other way, is approaching the Hon'ble Tribunal through
g
]
| .
3
| :
g

Pt MM/&Q /"
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for protection of his legitimate rights and

linterests.

Tiat this application is made bona fide and for the cause of

i
U
ustics
\

Girounds for reliefis) ith legal provisions,

! For that the applicant has been discriminated in the matter

of promotion to the post of Asstt. Enginesr when largs

P number of his juniors including the respondent nos. 5,6 and

7 have been promoted.

l
% For that the spplicant’s name figures at S1. No. 512 in All

India seniority list which is above the name of others who

have been promotad ano particularly when the All India

seniority list forms

the bazis of eligibilitv for promotion.

For that the applicant is fully =ligible for beeing promoted

to the post of assth. Engineer under the Z25% quota ag per

exiating rules.

For that non-consideration of

the promotion of the applicant

is a shesr discrimination and is a violation of article 14

and 16 of the Constituton of India, particularly when the

applicant is not otherwise disqualified or ineligible in anvy

R

Wy .

For that the applicant has ser vad as Senior Engineering

fessistant for more than 12 vears and as such has scquired a

valuabla right for promotion to the cadre of Assistant

..... Enginser.

I Details of remedies exhausted,

5 01

| Hotet- ot e oo - ol
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That the applicant states that he has no other alternative
and other efficacious remedy than to file this application.

Fapresentations through proper channel submitted by the

applicant could not vield any resylt.

Matters not previously filed or pending with afny ol her

The applicant further declares that he had not praviously
filed any application, Writ Petition or Built regarding the
matter in respect of which this applicatiomas been made

before any court or any other authority or anv other Banch
of the Tribunal nor any such application, Writ Petition or

Sult is pending before any of them.

Reliefs sought fopr s

Under the facts and circumnstances stated above, the

applicant humbly prays that your Lordships be pleased to

dgrant the following reliefs.

That the respondents be directed to promote the applicant by

tolding Review DPC to the post of fssistant Enginesr with
retrospective effect at lazast from the date of promotion of

his Juniors i.e. w.e.f. 20,5.2000 with all cohsaguential

service benefits including seniority and monetary benafits.

That the impugned letter Mo. 1/12/200481IV(B)/839 dated

5
Lrd
x
j =Y
‘..
£

N2
o
hd
Py

o

i

A

et aside and quashed.

Costs of the application.

44;144947343*«%V7/%)f
a al
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- Any othaer relief or reliefs to which the applicant is
entitled to, as the Hon'ble Tribunal may deam Fit and

pProper.,

'

N Interim order praved for.

Ouring pendency of this application, the applicant pravs for

the following relief =

9.1 That pending disposal of this application an observation be
made that pendency of this application shall not be a bar
: ' for the respondents to grant, the benefit of promotion to the
applicant by the respondsnts and further pravs that the
instant application be dispnsed of aexpaditiously.

10,

uuuuuuuuu i T

|
This application is filed through fdvocates .
11. Particulars of the .00
i P
C i) I.P.0. No. :éﬁ;;ﬁgggg‘ '
ii) Date of issue Qg /gt
1i1) Issued from : HE.PRPUDL, Guwahati.
iv) Pavable at x G.P.O., Guwahati.
|
12, st of enclosyres
~e stated in the index. .

Hedtr e chomdra Pad:
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f I, Sri Kartick Chandra Paul,S$/o Late Chuni FPaul, aged about
44 wears, working as Senior Engineering assistant, All India Radio,

Ttanagar, arunachal Fradesh, do hereby verify that the statemnsnts macds

in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made

in Faragraph % are true to my legal advice and I have not sUppressad any

material fact.

tnd I osign this werification on this +h

e 2A5ra day of

Movember, 2001.
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l. l\amc of thc post e
2.. Number of post
P ‘

3. Claséiﬁcalion
Goige
4. Scalc of pay.
EEE
5. Whether, selection post ur non-
sclection post
. Age limit for dxrcct recruits
6a. Whether benefit of added - years
of service admissible under
Rule 30 of the Central Civil
Service (Pension) Rules, 1972
7. Educauonal qualification and
qualifications required  for
direct recruits
8. Whether age and educatxonal
" qualifications prescribed for
direct recruits will apply in case
of promotion _
9. Period of probation if any
10. Mcthod of recruitment whet-
her by direct recruitment or by

(=)

promotion or by deputation

transfer and percentage of the
vacancics to be filled by various
methods
In case of recruitment by pro-
mouon/dcputauon/transfcr
grades from which promotion !
transfer to be made f
I

. i ke &

i

Asmtant Engmccr o

371 (1982) Subject to varlatxon
d¢pendent on workload

General Central Service Group ‘B’

- gazetted non-ministerial .

Rs. 630-1200 (now tevised to
Rs. 2000—60—230&53-75-3200-
100-3500)

Selection pest

Not applicable
Not applicable

Not applicable

Not applicable

2 (Two) years
By promotion

Promotion

(a).25% of I}'IC_ promotion quota

By sclection in accordance
-with provisions laid down in
Appendix I to these rules

(b) 75% of the promotion quota

By sclection on the basis of
Departméntal - Competitive
Examination . conducted in
accordance with provisions laid
down in Appcndlx Il and III to

~these rules

Note: The inter-te seniority of officers who
are sclected pnder the above quotas shall be

Ly
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Recruitment Rules for Varmu.\'/Losls in ~AIR<‘J'; S 109
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£

A o \,ﬁxcd on thc basis of rotation ofvncancucnn

" ratio of 1:3 starting with the officers sclected-
s \agamst 5% promouon quota — :
» . ;~~.-»M~)"
Appendzx I S
Promotion by sclection agamst 25% quota‘
(1) The promotion by selection shall be made by the Departmental
i Promotion Committee. The - eligibility for ..consideration for
’ promotion by the Dcpartmcmal Promouon Commmoc shall be as

follows:

(a) Senior Engineering Assnstams wnh 3 ycars *regular service in the

grade; failing which Senior Engmccnng Assistants with 8 years
combined regular service in the grades of scmor Enginecring
Assistant and Engineering Assistant; and

(b) Possessing educational qualifications not Jower than thosci

pn:scnbcd for direct recruits to the post of Engmccnng Assistant
in the Akashwani and Doordarshan.

(2) The Cllglblllly for promotion shall be determined as onthe Ist January

of the year in which the Departmental | Promotion Committec mects.

(3) The cligibility list for promotion shall be pncparcd as under:

(a) As on the datc of commencement of these rules, mc he existing all
‘India seniority list would form thc ‘basis in relation to officers
‘included therein. ‘ .

(b) In respect of those appointed to thc grade of Scmor Engineering
Assistant thereafter, the names of officers will be added on the
basis of the dates of their regular appointment to the grade of
Senior Engmccrmg Assistant, subject to maintenance of their
inter-se seniority in the rcspccuvc regional cadres. In case of
officers appointed in different regions on the same date the date of
their regular appointment to the gradc of Engincering Assistant
shall determine their inter-se position. |

Appendix 1

Promotion on he basiz of Depart: .n,utal C'.‘mpctitivc Examination

against 75% quota: :

(1) (a) The promotion shall be made {rom a’ pancl containing the names
of candidates arranged according to the sum total of highest marks
obtained in the Departmental Competitive Exarminations and on
the assessment of the CRs.

(b) The maximum marks for the written paper and in the CRs. will be
in the ratio of 7:3.

(2) The following shall be cligible to participate in the Departmental

Competitive Examination: :

(a) Senior Engincering Assistant with 8 years' regular service in the
“grade ol Scnior Engincering Assistant and Engmccnng Assistant
combined together, as on Ist of.lanuary of the year in which the
examination is held: and
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llO - ’ ﬁeduilmenhkules for Various Posis in AIR
: A ‘i.'=1 i : ' ' '

"'(b) posscssmg quahf:cauons .ot Jowet than lho«: prescribed - for

qxrcct recruits.to the: post of Engmccrmg Assxstant in the

Akashwam and Doordarshan -

nh RN :
x Nole Theabove chgubllny critena |hnll be reviewed after a period of years from lhc dalc of
commcnccmcm of these rules. ;- | -

£ Appendax vIIl |
»Standard and. syllabus of Dcpartmcmal Compcuuvc Examination:.
*;"f “““The subjects.for the Dcpartmcntai Compcmm: Exammauon shall b as
~followst .o :
(1) One paper on Broadcast Engmccrmg of gcncral standard in 100 marks
(a) : Sound Broadcasting or
: (b) .Television Broadcasting.
. (ii) Onc paper of Specialised Subjects~ 100 marks.
’ (a) Sound transmitters and acrials, or
(b) Sound studios, audio recording, rcceiving centres and outside
broadcasts, or ’
(c) Television transmitters and acrials, or
(d) Television studios, vedio recordings, TV receivers and outside
. -broadcasts.
(iti) One paper on Gcncral Subjects-100 marks.
(a) Safcty precautions including firstaid, store purchase rules nnd fire
. fighting-50 marks. , '
(b) Principles of power supply systems, alrcondmomng and
ventilation and diesel generators-50 marks. '

Note: If a candidate takes paper (i) (a) he will»havi; &o.‘ulﬁc papers (i) (a) or (ii) (b). If he takes
(i) (b) then he will have to take (ii) (c) or (i) (d). Paper (iii) will be Compulsory.

(2) "The standard and sy!labus of the examination shall be such as
Dircctorate General, Staff Training Institute (chhmcal) ofAkashwam
may specify from txmc to time.

(Substimtcd vide Min. of 1&B Notification No. 3l0/lO/7b-B(iD) dated - 3.5.1985
circuhltcdl vide DG, AIR Memo. No. 17/10/85-S-1V dated 3.11.1985).

12, 1f & dcpanmcmal Promotion Group ‘B’ Departmental Promotion
. Committee exists,” what is xts Committee
composmon s 1. Chicl Engincer Chairman
' 2. An Engineer in Member
“Junior Admini-
strative Grade
3. Dircector Personnel” “"Member
. or Director (A&F)
in Doordarshan or
Akashwani '
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,: SRR RO N ON R Ly o,
sy s whotldec e ot B,
R ‘/ — : 5":1.;..',5' Note: The chairman and Members shall be
I Vo » - i*.nominated by the Engincer-in-chief Akash.
. ‘ B t

it hwani, The Chalrman or at least-une of the
members shall be from Doordarshan, -

do ik 13, Circumstances in which UPSC Consultation’ with the \UPSC- not

L i i 15 to be consulted in’making “necessary while making selection

i J'recruitment | ?31‘!“'-;"‘feAi'f-'ffo.rfapp‘ointmént,_to the:post -

| " Authority: Notified vide Min, of 1&B Notification No, GSR/488(E) dated.

| TN 7.2:1982 (Extraordinary’ Gazette of India‘Part 11 Section I11.

| Sub-section (i) No. 208 dated 7:7.1982circulated vide DG, AIR

Memo. No. 3/6/84-S-111 (Pt. I11) dated 14.9.i982 and amended
vide notification No!310/10/79-B(D) Jated 3.5.1985.
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i, 1, Name.of the post “

& e i i attan e Y

v Y Recruitment Rules for Various. Posts in AIR
) I\x"lt‘ ‘;:Y‘: l‘.-:' T ‘ . . s " qvll
.. ¢ . ' SCHEDULE.3 .
' ,. v."“t o l.:d“::' ‘:.g{i",,‘;g.x;lﬁo.l;"(::T 7 "' S SO v 1

" Senior, Engincering Assistant
608 (as on 1.7.74) subject to varia-

vy

2. No. of posts*"

‘ REIRY S L R " tion dependent on workload
-3, Classification’ s .. - . General Central Services Group ‘B’
T .. non-gazetted non-ministerial

4. ‘Scale:of pa‘yv;i““*-: SR " Rs. 550-25-750-EB-30-900 (now re-
S ! i ) " vised to Rs..1640-60-2600-EB-75-

5.~ Whetherselection post or non- Non=selection... ', . “%..°

. .selection postf Aey i e | |
6. Age limit for direct recruitment  Not applicable |
7. Educational and other qualifi- ~ Not applicable .

cations -required for direct re-

cruitment .
8. Whether age and cducational Not applicable
qualifications prescfibed for the
direct recruitment will apply in-
the case of promotees
9. Period of probation, if any Two years
10. Method of recruitment whether By promotion on seniority-cums-
by direct recruitment or by pro- fitness basis =
motion or by dcputation/trans- ’ '

/U fer and percentage of the vacan-
) \V}/ cies to. be filled by various
=% methods B ‘ ; .
W - ¢ 1. In case of recruitment by pro- . Promotion
& motion/deputation/transfer, Enginecring Assistants working in
0 grades from which promotion/ the rcg{on with at least 3 years
e deputation/transfer to be made approved service in the grade

12. 1f a Departmental Promotion Class I Departmental Promotion
' Committee exists, ‘what is its Committeé .
composition . o i |
13. Circumstances which UPSCis Not applicable
to be consulted in making o ~
recruitment o ' s
Note: A common seniority list will be maintained for Senior Enginecting Assistants working
at all India Radio Stations and offices located in a group of states comprising a Region as

indicated bolow and transfers will be made within the respective Regions on the basis of said
list, , ‘

Eastern Region: States of Assam, Orissa, West Bengal, Bihar, Mcghalaya,
Manipur and Tripura and Union Territories of Mizoramand Arunachal

.. Pradesh. ‘ S

Northern Region: States of Jammu and Kashmir, Punjab, Haryana, Uttar :
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PradéShj‘ Himachaj f’mdéﬁl":'éﬁ& jasthan and Union Territories- of §
Chandigarhdand Demi o sinen s S

. . * -
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2.

PREREN
..

i Southern “Region: States of Tamij] Nadu, Andhm Pradcsh, Ka_rnataka, 3
and Kerala and Unian Territories of,l.akshadwcc'p.'thp Andaman apg |
Nicobar Islands and Pondicherry, . ’ 4
Authority: Notified vide Min, of 1&B Notificatjon No, 1/1/71-S-1V dated 3
. b 30.6.1976 circulated vide DG, AIR p

Memo. No. 1/1/71.5.1v 4
t ¢ dated 19.11.1976, . - o
o - .. . L . ;’ ..’. -

Extracis of Supplemenigry instructions issued by the Governmeny and DG,
AR - ~ LU T -
I. The Regionaj Engineers (now Chief Engineers) have been delegated

powers (o transfer -j) MinistcriaI'Staff- from one project to another
Wwithin the same region (ij) Maintenance and Project Staffup to the rank
of Senior Epy

Y . Y » . j

gineering Assistant within the same region, )

(Govt. of India, Min, of 14, Mo No. 11117151y garag 5.11.1976) ]
The following Instruct :

1ons wij be observed rega

niority, ete. in the grad
Assistant i All India Radio,

Regional p L.C
3. The following wiy
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“v  the rcgnon conccrncd .The: c’ustmg Scmor Engmccrmg Assnstams will
be :given the. opuon in'regard o the fegion where they wish to serve.
Each onc,of them should state three preferences. It must be made clear
that the opnon exercised by a Senior Engincering Assistant does not, in-
S so-facto, confer .on. him, any right unless the option so excercised, is
«  -uaccepted by the Directorate General. If a prticular Senior Engineering
T - #Assistant cannot be accommodated according to his first preference, ne
A will have.to accept allotment to another region according to his sccond - '
or third preference or even to any other region. The final allotment will
be at the discretion -of ‘the Directorate. The names of the persons
concerned will be included in the seniority list of Senior Engincering
Assistants of the regions to which they are so allotted. The process of
transferring persons to the regions to which they are allotted will be
completed gradually.

—
—
S
AT e

Transfer

5. The Regional Engincers have been delegated powers to transfer the
Senior Engmccrmg Assistant from one Station/ office to another within
their respective regions, vide Ministry.of 1&B Lr. No. I/1/71-S1V dated
5.11.76 (Copy reproduced above). The delegation is subject to condition
that procedural and-other gencral or specific instrictions issued by
Government and DG, AIR from time to time will be observed while
exercising the delegated power. No inter-regional transfers will
ordinarily by permitted, excepting in the followmg circumstances:

(a) For administrative reasons, i.c. when the transfer is in the interest of
Service, for a specific penod. . .
(M Mutual transfers or transfer on pcrson's own request on
compassivnate giounds. '
The persons !transferred to another regidn in the circumstances
mentioned ~at (b) above, will rank juniormost to all other Senior

Enginecring Assistants serving in that region on the date hc;oms the new
rcglon

(DG. AIR Mcmo. No. 1/1/71-S1V dated 19.11.1976).
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S SC]II.’ZDULEJf‘L:.';7‘&~,§'{.' |
IR - R b
- . I. S. No. ' JZ";JM_,',, oy L
- . 2" Name of the post :’Engihcc'ring'"‘Assistant e
. 3. No. of posts 2088 ".(1986)':(subjcctito variation
co *‘dependent on-workload) . ..~
L 4':‘ Classificatjon .Genera] Central Scrvicc,‘Group ‘C'.
i | : Ilnon-gazcncd.'non’-ministcrialA
5. Scale of pay / R£.5‘425~15-500-E&l5-’560—2%40-
.. f‘“z-:&zmoo-zsqso (now revised (o
. " Rsltg 400-40-!600-50—2300-158-'
. ' 160-2600) % qits . - - i
6. Whether selection posy o non- Non-selection -+ -
selection post’ iy e
7. Age limiy for direct recruitment - 1825 years (relaxable up to the age
of 35 years for Government se-
vants in accordance with the jns.
t‘ructions issued by the Central
Govcrnmcnl_[rom time to time iy
. this regad) < .l "
Note 1+ The crucial date for determining (he

.

age imit shall pe the closing date for receipy
/ ¥V of applications from candidutes in India
‘ o (othet than (hose.in Andamen and Nicobar
/ | -

—~——,

Sy

¢ 0 : .through the Employment Exchange, the
@M ; crucial date’ for dctcrmining the age limi

8. -Educationa] and other qualifi-  Eysengia '
cations required for djrect re-  Three years Diplomq in Radio/
recruits | o Tclccommunication/Elcctn'cal/

: | | . _‘_Electronics/'Electrica! ‘Commu-
1 ‘ , hication Ehginccn’ng recognised
by the Gowt, of India

- Degree with Physics as one of the
subjects from g recognished unj-
versity '
. ,or' ' .

Degree in Electrical Enginccring

from a fecognised Uriivcrsi(y or
cquivaleny degree -

, or

Diploma i Sound Rccording and '

Sound Engincering awarded by -
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9 ththcr agc and cducauonal
qualxﬁcauom prcscnbcd for
" direct recruits will apply in thc
“case of promoxccs

oo

] 10 'Pcnod of probation if. any e

ll ' Method of recruitment, whet-

" her by direct recruitment or by
promouon or by deputation/

transfer and percentage of the
" yacancics to be filled by various.

methods

12. In case of recruitment by pro-

motion/dcputation/transfer
grades from which promotion/
deputation/transfer to be made

13. If a Departmental Promotion

‘No

: ‘ Co
. ’)//b Recruliment Kuies for various Usto e ALy

sthe Film- nnd TV lnsmutc of
lndna. Punc .

' Deszrable

Knowledge of Wircless or Radio
" Enginccring

Two years | |
80 percent by direct recruitment. 10

per cent by promotion on senio-
rity-cum-fitness. {0 percent
- through limited dcpartmcntal
competitive examination

Promotion

Senior Technicians in All India
Radio/ Doordarshan with 5 years’

~ service in the grade orina higher

: -gmdc rendered after appoint-
ment to the grade ona regular
basis N

" Limited Departmental Competitive

Exammauon

Scnior Technicians in All India
Radlo/ Doordarshan with 5 years’

~ service in the grade rendered
after appointment thercto on @
regular basxs or, with 8 years
total service in the grades o
Technician and Senior Techal
cian rendered after appointmen
to these gradesona regular basis
or, Mast ’Icchmcmns/D;cxc
Technicians with 8 years’ servic
rendered in the grade cafte
appomtmcnt ‘thercto on a regula
basis

(substituted vide MIB notification No. 3I(

‘ 10/82-B(D) dated 11.3.87)

Group ‘C’ Departmental Promotic
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T Committee "exjsts what s i Co'}hmixxcc..."é'ébhsisting of:
. 1,€omposition 1. Din:ct,or-(Enginccr- “ Chairman
St b - !ing) dealing with:.".- |
L P : Adminis'tra-tibnf a
o S 2. An Engincering Member
. - Officer of the level
' . _ ' of Deputy Director < + . -
- : ' ‘ (E-nginc'cﬁng) from'n+
All India Radiof: -
Doordarshan ¢ v -,
, : dealing with iz AN
Sy , T o aidministra(ién“’ boodeadinge
' Lo ' ‘ . AfGroup AT Member
( ' o Enginecring Officer
o ' , of another Depart. -

ment having "
requisite technical
| background
14, Circumstances i which UPSC  Nog applicable

IS to be consulted ip making
) —

P recruitment ‘ L -.
! Authority: Notified vide Ministry of 1&B Notification No, 310/ 10/82-

Z
o
—
<
P
o0
-~
oo
L
()]
P
=
e
Q.
B
[ ]
Q.
‘ia
oo
;’
!‘)'
o
(o o]
'~

Extract of Jupp/ememary instructions issued by DgG. AIR
~1. The selection Committee for recruitment of Engineering Assistant in
/\9}/ / All India Radio/Doordarshan will comprise the following:
, S . |

}y . (i) Chief Engincer of Zona| Office . - ‘Chairman
' J (ii) Station Di‘rgc(or of the Loca] station of AIR/or Addl, Member
w { SD if nominated by the SD : S ‘
W (iii) Professor of Physics, Electronics or Electrical Tele.- Member
communication Engincering Ete. ip & University or

LLT./Madras Institute of Technology ‘ o K
" (iv) A senjor Technical offjcer not lower in rank thay, Divi- Memb-r




N

10.
11,

12.

13.

. -Classification, Character' and

and status of the post

. Scale of pay of the post

Method of=recruitment- and
pérccntag,t: of .vacancics to be
filled up by

- :Direct recruitment
. Promotion on selection

Promotion on seniority/fit-
ness/transfer

. Age limit for direct recruitment
. Educational and other qualifi-

cations required for direct re-
cruitment

Period of probation if any
Whether age and educational
qualifications for direct recruit-
ment will apply in case of
recruitment |
transfer -
In case of promotion/transfer,
grades/sources from which
promotion/transfér is to be
made

If DPC exists, what is its com-
position

G

R

¢ ‘2231""'1 18 v< B Recruitment- Kules for Various Posis in Al}
L - --SCHEDULE §
N I. S.No.. - . 5
K 2. Name of the post " Senior Technician- -

encral Central Services Group ‘C
non-gazetted, non-ministerial

s. 380-12-500-EB-15-560 (now re-
vised . to Rs. 1320-30-1560-EB-
40-2040)

Not applicable”

N

’

ot applicable

100% by promotion failing which by

transfer

The promotion/trans[cr will be

adhered to on zonal basis. Provi-
ded that transfer from one zone
to another will be permissible
only on the written request of the
official concerned so transferred
and on his agrecing to give his
consent in writing that he has no
objection to being treated as

. Junior to'all the Senior Techni-

N
N

cians already in the zone on the
date of his joining the new zone
ot applicable |

ot applicable

Two years

N

-

by promotion/ |

ot applicable

Promotion
Technicians with 3 years experence

in the grade

Transfer :
Persons working in similar and

(1

equivalent grade from other zone
) Director (Engi- Chairman
neering) dealing
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The Chief Engineer(E/Z) Mainlenance, ’ : ' . T
All India Radio & Doordarshan - ‘ '
Akashvani Bhavan '

Eden Garden .

Kolkala-700001 - . ‘

(Through Propcr Channel)

'Sub:~ Anomalies of Drall Elligibility list for promotion of SEA to AE (25%) quota ag on 1.1.2000,
' D.Q order 10.-1/37/2000-S-IV(A)/71, Dated-7.2.2001. '
CE: order no{.A-Z.Cadre-l(28)-2000-3, Dated-23.3.2001.

R/Sir, . _ '

With due respect , T like to draw your kind attention that , ag per Drafl Elligibility list for promotion SEA to AL
DQ. Order No.s 1/22/99-8- IV(A) / 525 Dated -17.9.99 & CE Order No.-1(28) 7 99-3 Dated - 27.9.99, mry

name was Sr.No.-1 12; After publishing the promotion fist of (25%) quota on22.5.2000 and afler eliminating the
names of promated persons , my position was 7th at All India basig and 2nd at East Zone basis.

: | : -

Recently one Drafl Elligibility list as on 1.1.2000 has been published on 7.2.2001 (DG Order No.-1/37/2000-5-
IV(A)/71) and circulated by Zonal Office [Order No-1(28)-2000-5 Dated-23.3.2001CE (E/Z)]there !
my name iy enfisted a1 Sr.No.-100. Afler eliminating the names of promoted persons, my position is 37th at Al
' Indin basis and 2nd at East Zone busis. As per Sep-99 Elligibility list Sr.No.104 iz the 1ngt man who got the,
promotion ag per(25%)quota basis. c , '

Aller verification of March -2001 Elligibility list, it has been clearly observed that suddenly 30 persons of others
7one have-over taken my niame/position at All indin brsis. 1t has also been observed that some junior persons who
fiave not gotten the promotion have been shown senior to some persons who already got the prowotion in previon:
fist with compairing the Sep-99 Eligibility list.

AS per previous Elligibility list publighed on Sep-99 , the snid 30 persons of othery Zone, whose name and St. Mo
was behind of my name and Sr.No. 1 think it is a great anomalies in the recent Elligibility list of SEA toAE
published/circulated mentioned above. : S

So, it 1s my earnest request, necessary action may kindly be faken from your end for corrective menrire.
One comparative list between Sep-99 and March-2001is attached herewith for ready reference.

"Thanking you,

Yours Faithfully -
%@'«H?K Clonilas P A,
(Fatick Ch.-Pal) .
SEA-AIR-KOLKATA

Dated- / 7Y ' R00/




- . : rk7l/
(v.'()l)(lp(ll‘t? st betw een Etligtbilitg list Sep-99 and March-2001 .

' o ;_\:m{im; ' Zone Elligibifity List Sep-99 . Elligibifity List M ar-

a . SR-No, 2001 SR.-Na
Rajiv kulshreshm North : 105 ' 6
X\’{’( -TV Delhi(S.Fort)

NV M,:thcw North 109 N
PM-AIR Jhalwar '
K.G.Srimali . ,, SO0 Neh gy |
Lptv-Bfmswmn - o 4 L -
. v 1 8 o .. I . .
At p b e 1 o .
nmnlesh pachoh : North A S VA !
AIR- Uddlpur 0
Sunil Kr. T yam - North. 126 24
'CT(N/Z)AIR Delhi o
Ra]kumnr % . North S 1297 ' ! ; 28
CPC-Tv Delhx(S Fort) , - ‘ , A AR ,
Ram t\vt'xr S North 133 30
Lptv-Kamal : 4 IR
Ved Prakash . North . 138 - ‘  EEEE 33
FM-AHI-Chittorgarh ' - '

" Rabindra Kr. Ranmn North - S VT | 38
Kmnsww AIR- Delhl : ' - | z
Subrata Sen - North : s T
AIR- Gorakhpm\

Sanjeey Kumar North' 149 45
HPTV-Bhatinda : : ‘
RK.Sachdeva - North | 153 S0
Ly I'V Pl(hot garh
Munohar Lal  North 157 Y
LPTV-Mehroni _ ‘ , , _ ;

i _ : v
Sutyapal Sinigh : Noyth : 165 , © 57
Kingsway AIR-Delhi k -
Smb. Sushma Ahluwalia Notth 173 : 61
HPTV- thmnpm aN. Delln . :

SR Vedavalli . South 106 63
DDK- Lhennax ‘ ' ' '

Vrishti . North | 177 65
CPC-TV(S.Fort)Delhi :
Smt. Veena Khanna North 185 . 70

FM-AIR-Bhadarwuh ‘ |
Iy g | -
¢ % St Mol fr««/ .

| &W @W 704 Qo



| Shasi Ry a Pnrib ‘ Nomh 189 . 74
!LP"!‘\;'-P:M]:«I:)kol T

M.ARahim Soutl 115 L 75
. AIR-Hyderabad - S

O S.LNilogi Sonth 118 C 7R
LTV Chikod '

- Harish Sharma - -~ . North 193 S 80.

. LPTV-Kesariyaji » .

. Mukesh Kr.Sharma North 197 - 81
DDK-Lucknow ‘ . ‘

Smt. RN.Geetha ~ “South 127 ' '82
AIR-Bangalore : )

Smt. A A Namjoshi West | 107 83
CE(W/Z)Muinbai '

K.M.Clourasia Wesl 110 | 85
LPTV-Narsingpur

N.C.Sen North 202 e 86
LPTV-Sirohi ~
Susan Philip George . v South 7 )31 ) 87
LPTV-Adoor - :

- Avinesh Kumar ) ' North 206 o 89
AIR-FM-Chittorgarh '
R.B.Parmar v -~ Wesl - 119 o 91
DDE-Abmedabad - ' !
GMXKrishna , South 136 - Y
PGF-Vijayawada
P.P.Choudhari ‘ West 122 ' 93
LPTV-Nandurbar

» K. Tinmnasl Mani . South 139 91

LPTV-Tiruppathur

1P . Ameta North 214 95
AIR-Udaipnr :

Rajesh Singhal North - 218 _ 8
BH-.‘XIR-})f;lhi

M.Hymavati ‘ South 142 09
DDK-11yderabad

Kartick Ch. Pul East 112 -~ 100
AIR-Kolkata

--------------------------------------------------------------------------------------------
v

w A ' - . %’\/7’8/(, Cliooilar a/(_/o
W L ‘/Z/ffr,ﬂoo/

o ot b s
- nes s 4 ot ws > A o




| PRASAR BHARATI |
(BROADCASTING CORPORATION OF INDIA)
ALL INDIA RADIO : KOLKATA'

- No.Kol21(2)/93-5 (KCP) Dated 23rd April, 20017

To

~ The Chief Engineer(EZ) Maintenance,
~Rll India Radio and Doordarshan,
Akashvani Bhawan,

Kolkata,

181r.‘

i Enclosed kindly find the representation submitted
by Sri K.C, Paul, Seniorins Englneering Assistant of this
Station which 1s Self-explanatory, - : -

Yours faithfully,
..g( e A'
( A.K. Patney ) |
Sr. Administrative Officer

Enclo 3 As above; for Station Director
Cpngtc $=

2

ri K.C. Paul, SEA, AIR, Kolkata,'

/ / . | |
| Uﬂy for Station Director
Y
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DDK Delbi
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LTV Gangapur
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1P, dind

DK, Gwal

§L2T, Reward

LPT, Hospet

LPT, Ragaoeuitg
ue'r, Kusbaigwrl
HPT, AIR, Kuampu,
Delhl. .,

O/o CE(RZ)AR &
DDu. Cal--tta

Ofo " "7,

Guv L
PDX, Dait:

! ..,R. ROi'.t
5w

‘ LPT Hisduaun

pq‘ 'DﬂAnn

DDRK, Mumbai
LPT, Chalbasa

LPTV, Halfloug
LPT, Krishnanajser
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25, Fam Banshi Ram ORE, Bheps] . LPT, Chandert
22, Thomas P.G. LETY, Cht sanachersy LPT, Medikeri .
$23.  Ralynm ir. Parmaunik 397 Sangtolk , LPT Dimapur ;
24, Rajuil Kut Jain DLK, uaif,mr . LPT, Bhadra ’.
2%, Marudbavaiaa ¥, AIR, Chenmal - LPT, Deverkonda
26. B.M.Mishra DMC, Itaral LPT, Pachmarki
27. V.R8pnanke - DDK, Mambai DDK, Mumbai -‘.f
%23. Amiya Kx. Ray AIR, Thinsvsab LY, Kendrapura
?@9. Bhyamst K. Maskee  DDK, Raponi DDK, Patng
330, Rmrmunmuth durusen MR, Ouitack AR, Hunpadd
%1. Jagiisi Chendrn D23 AIR, Hazartbagh L2, Gumla
4.  These oifieers ndivated in the sbove list may be relieved

Immediately. Engizeering Heads may ddadly ensure that CRs of the above
ofileduls e ”“"‘i nwm nedore whcvmg ihcn from statlon. Yste of

relieving sad jol ¥
)

be fntigated to this Directorate urgently.

3. Taeaw prosusitionz are subjeot to decisions it C.A. NO. and Q.4 No.

and other gueh aourt @ oha vortave Meackts of Hou'hle CAT and
i 4 : . ‘ .

»

Tarendd ey siny Fadliowg, L '

( \‘v' DA&’
DY. ﬁ!n' é‘)l‘ w““ll‘“‘

H

TELE. %0.2'710233

Chief ¥ “‘,ng}nﬁc“&l"hn)ﬂwu)!Iu.éf {Ey (R&™33, AL i dia Radio and
Doord rehan; Hewr iseibif Mumbai/ Chennml Calcuita/New Deolbi,
’:2. Loucerned Beads of @t atisns/Offices of AIR/D"o:darshan

<. Pay {’w Accounts (’ﬂ'am‘r, tRLA-Nmicz::y of If B, AQCR Building, LP.
lstav.e" Wow Del m-"-' IBG0Z

4. Ofilcsrs coucsraqd,
3. Perad azat Niteg v ‘x':‘"" noerned,
o T Pl e d WL Ttk RS W s U, IR, m}}&i\m:rﬂ. Llhavan, New Dotai.
b]
' hdip\y Contd..... f
.
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‘Dated zam\ May, 2000

Digecios iamcfal Al india Radio hereby ?romotes the following

Eaginoer ey

selstants on 115, ho-, baszis tmder 28%

.

g . ”~ '.
nuLany. fvy .';b" }'em 18282600 i} 31.13.2
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RN Falkarat
Lot 9, 07, :.Mwaic

Arncad &5 :
S, Rajoi Pundis
Ram ¥alap 8. Mawrye
E.Bunder Rajan

Mg, insliva Satnalk,

Labhb Cheandra
Swarnakay

0,570 "‘t‘u

Bant. Souwndary W,

bt . 0
R S Y

o AL S by 1Y

Yoy
V/

- DD, Jaipur

RERARN }“-”.»i::sz:-x:r (.mpta :/.',

LAY, Jamshedpur

LPT, Tannkpur ‘
LPT, Ranger.-to pe—™
IR, Ponuicherry

LPT, Gopalm,ni

AIR, Ayanagar, Delhi
AIR, Bomabay

LPT, Vaniyambadi
HPTV,
Bbavanipataa

HPTY, Luraagapad
AL, Madhuead

. OTRR AT
LP?Q '\.— 45\; -‘v A-.IL\
HIR LI AN A S0

Sen e

'\'n'-'vv'\-mm

ot o e !.. - s

HPTV, Katila

LPT, Lakbimpnr
MET, foiha; &

Ofo CR(8Z],AIR nud
L., th.m.m
LPT, Forbesgan]

_ LP'I‘, F‘vowﬁus Jirka

DDH, Va a.:i
10T, Maohr'cla
HPTV, Bbeavanipaina

I PT, Naganr

- HPTV, Dviarka

LPT, N uttam

'-4k2 Ay Sndba

RDK, Bangaliors

quote of
furtlier orders -
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N B W N R S MRY, 24 2000 12

Srat. Rita Ch.a.vdaxuy Alk 9 "6
LWVAL O LR, N Al
Gaiganadane AIR, Po, nrrry
AR, Calouita

DY, Rejkot

LPT, v oalwaad
LPT, Madia ¢
LET, Veldanria
LPT, Dhealvinnal
LPT, Balitana

\ A, Pe . cherry LPT Dudalied ¢l
Feitind Suvuaal DM wh;,zipur T, Glsdcil

ﬂ\ammh an Vijay L;"f‘, Mri st 4} v

H
PR

DDR Jm@urc

L S TR X Alw “dabi.d LPT, 8hysooug,
: “ali L, Fogerry SPT, Perzs v uma
L L AT Dine WOT, Une o
VAL ALY LPT, Hish ERTIRTY
(AP )
@ry P UK, Patna
P oy ) - AIR, Cuddi
RS TSt] N SR T, AlIR, Calici:.
- L1 Ny DDK, Hydosiu .
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‘ | . v .
To,

\”ihe Director General,
(Kmd attention Shri K. M. Pal E-in C)
Prasar Bharati,

Al India Radia,
Akashvani Bhawan,
Parliament Street,
New Delhi- 100 001

7 AR VSl _PROPF R.CHANNEL
Sub:- By-pass in the promotion from SEA to AE. '
Ref:- 1/9/2001-SIV(B)(Pt. Il) Dt. 18.7.2001 order no. 28/2001-SIV(B)

Sir, : .

| have to honour to state that the above mentioned order has been issued by your good office
regarding promotion from “Sr. Engg. Asstt. to Assistant Engineer” on' Seniority-cum-fitness. It has been
noticed that myself is not considered in the same order, though so many junior persons got promotion as
per existing all India seniority list/eligibility list. As per my seniority position | expected the same promotion
infhis order. The cause of by-passing may be due to mistake or any other causes.

In this regard it is to be informed you that in my service career. | have tried my level best to serve

this media, | have served-so many difficult AIR, Stations like AIR, Tawang 2Y2 yrs. and AR, Gangtok 2yrs
e 1 s

with full BRI X sincerity. | am satisfied with the behaviour of senior and | junior colleque. | have never
been received any (/R extract, warning or any other advise from the higher official for any deviation/lapse
in my working field. On the contrary there are so many occasions higher ‘officials apprise/admire me for
taking initiative the job which was not assigned to me. So naturally this phenomenon is very disappointing,
frustrating and painful to me.

“All India Seniority” list/eligibility list are being attachéE% with far your ready reference. So, it is
my earnest request that necessary action may kindly be taken in response to my appeal and undersugned
also may kindly be informed accordingly as earliest to dusappear the frustratlon & mental agony.

- Thanking you,

Yours faithfully,

./U/\)ﬂcfﬂk’K Cj&w-j\--ﬁ: # /'

(KARTICK CH. PAL)
Sr Engmeenng Assistant

/ y, '
s \9/%/ %/ ’ A|I Indua Radlo ltanagar
S

Dated :-
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PRASAR BHARATI

(TR SR fpy
(BROADCASTING CORPORAT}ON QF INDIA)

anEarh weRdnay
LT DIRECTORATE GENERAL: ALL INDIA RAD!O
c A vae A Rl
e  AKASHVANI BHAVAN NEW DELHI

rK kﬂ*ﬂﬂ

. :o 1/12/2001~s|v n)? : (g . Dated 23.10.2001

-i"ouh)ec,t - By pass in the Promotion from SIZA to AE in reepect of Shii Kartick Chand Pal,
C Semor Engnneermg Assistant, AiRR, tanagar. ‘

PEANALANAANA
B !
‘i,

Re{erence S(ution Director, AR,

o ltanagar's IelterfNo.lla-21(2)/KCP/?.OO1-S
¢ vrl ”cl 0‘3 ?(J01un the sub;e(tnotndalmve _ ,,

2 f.v'i‘.-‘ The Stanon Dlrector is :c—queﬁted 10 inform Shri Kamck Chand Pal SEA, AIP
lanagar, that'his name wag considered by the DPC

s for promot:on from SEA to AE bul he
T vm': m)t found fit. for th prmrmt;on

Y

Kﬂ"”\ /))([‘? 7

“ | " (RAM BILAS/
\ . DFPUTY DIRECTOR OF ADMN, (E)
| ; S : 3 3713996
The ¢ tahon Dlrector ' |
A India R.zdto
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Scniority of Direct Recruits and Promotees

N Tt SWAMY'S — SENIORITY AND PROMOTION

11
.. "Counsolidated Orders on Seniority

“rovernment of India, Department of Personnel and Training,
Office I\Icnlorar‘lc‘jum}_‘{o. 22011/7/86-Estt. (D), dated the 3rd July, 1986

¢t

2.1°The relative seniority of all direct recruits is determined by the order
of merit in which they are selected for such appointraent on the recommenda-
tions ot the UPSC or other sclecting authority, persons appointed as a result of

an carlicr selection being senior to those appointed as a result of a subscquent
selection,

persons considered fit for promotion at the same time shal] be the same as the
relative seniority in'the lower grade from which they .are promoted. Where

superseded him.

'[ ““Provided that if 3 candidate belonging to the Scheduled Caste or the
Scheduled Tribe s promoted to an immediate pigher post/grade against a re-
served vacancy earlier than his senior General/QBC candidate who is pro-
moted later to the sajd immediate higher postgrade, the General/OBC
candidate will regain his seniority over such earlier promoted candidate of the

- Scheduled Caste and the Scheduled Tribe in the immediate higher post/

grade.”" ]

the date of confirmation ]

I. Added vide G.1,, Dept. of Per. & Trg., O.M. No. 2001 1/1/96-Estt. (D), dated the 30th
January, 1997 and takes cflect from 30th January, 1997,

2. Modified vide G.L, Dept. of Per. & Trg., OM. No. 2001 l/5/90~Esll.'(D), datéd the 4th
November, 1992, i
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\‘\ 2.4.1 The relative seniority of direct recruits and of promotces shall be

. determined according to the rotation of vacancies between direct recruits and

promotees which shall be based on the quota of vacancies reserved for direct
recruitment and promotion respectively in the Recruitment Rules.

242 If adcquaic number of direct recruits do not become available in
any particular year, rotation of quotas for the purpose of determining seniority
would take place only to the extent of the available direct recruits and the pro-

- ‘motees.

In other words, to the extent direct recruits are not available, the pro-
motees will be bunched together at the bottom of the seniority list below the
last position up to which it is possible to determine seniority, on the basis of

-rotation of quotas with.reference to the actual number of direct recruits who

become available. The unfilled direct recruitment quota vacancics would,
however, be carried forward and added tc the corresponding direct recruit-
ment vacancies of the next year (and to subsequent years where necessary) for
taking action for direct recruitment for the total number according to the usual
practice. Thereafter in that year, while seniority will be determined between
direct recruits and promotees, to the extent of the number of vacancies for di-
rect recruits and promotecs as determined according to the quota for that year,
the additional direct recruits selected against the carried forward vacancies of
the previous year would be placed en bloc below the last promotee (or direct
recruit as the case may be), in the seniority list based on the rotation of vacan-
cies for that year. The same principle holds good for determining seniority in
the event of carry forward, if any, of direct recruitment or promotion ‘quota
vacancies (as the case may be) in the subsequent year.

Illustration.— Where the Recruitment Rules provide 50% of the vacan-
cies of a grade to be filled by promotion and the remaining 50% by direct re-
cruitment, and assuming there are ten vacancies in the grade arising in each of
the years 1986 and 1987 and that two vacancies intended for direct rcchit-
ment remain unfilled during 1986 and they could be filled during 1987, the

seniority position of the promotees and direct recruits of these two years will
be as under— ‘

1986 1987
1. Pl 9. Pl
2. DI ‘ 10. DI
3. P2 ' 11. P2
4. D2 12. D2 .
5. P3 . 13.p3 !
6. D3 14. D3 :
7. P4 15. P4
8. PS5 16. D4

17. P5

18. D5

19. D6

20. D7
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In cases in S;v'hich;absorptions arc not s;rictly.ixi:public intcrést; the ab-
sorbed officers- will -be.placed below all officers:appointed regularly -to-the
grade on the.date of absorption.”’ L o :

) o

These orders’ will not be applicable to absorptions within’ the Indian
Audit and Accounts Department which are governed by orders issued by the

C & AG from time to time. ]

8. Persons appointed on ad hoc basis to a grade without consultation with
the UPSC under Regulation 4 of the UPSC (Exemption from Consultation )
Regulations, 1958, are to be replaced by persons approved for regular ap-
pointment by direct recruitment, promotion or.ahsorption, as the case may be.
Until they are .replaced, such persons. will be ‘'shown in the order of tkeir
ad hoc appointment and below all persons regularly appointed to the grade.

- EXPLANATORY MEMORANDUM

General Principle 4.— The Union Public Service Commission invari-
ably indicate the order of preference at the time of selection and it will not,
therefore, be difficult to determine the relative scniority of persons recruited
through the Commission. In order to obviate difficulties on determining the
relative seniority of direct recruits recruited otherwise than through the UPSC,

the sclecting authority should indicate the order of merit at the time of
selection, '

General Principle 5 (i).— Where promotions are made on the basis of
selection by a Departmental Promotion Committee, the seniority of such pro-
motees shall be in the order in which they are recommended for such promo-
tion by the Committee. Where promotions are made on the basis of seniority
subject to the rejection of the unfit, the seniority of persons considered fit for
promotion at the same time shall be the same as the relative seniority in the
lower grade from which they are promoted. Where, however, a person is con-
sidered unfit for promotion and is superseded by-a junior, such person shall
not, if he is subsequently found suitable and promoted, take scniority in the
higher grade over the junior person who had superseded him.

'[1f a candidate belonging to the Scheduled Caste or the Scheduled
Tribe is promoted to an immediate higher postgrade against a reserved va-
cancy carlier than his senior general/OBC candidate who is promotced later to
the said immediate higher post/grade, the general/OBC candidate will regain

his seniority over such carlier promofed candidate of the Scheduled Caste'and’

the Scheduled Tribe in the immediate higher post/grade. ]

General Principle 5 (ii).— Illustration.— Where 75% of the vacancies
in the grade of Head Clerks are reserved for promotion from the grade of Up-
per Division Clerks and 25% from the grade of Storckeepers, the eligible Up-
per Division Clerks and Storekeepers shall be arranged in separate lists

1. Added vide G.1., Dept. of Per. & Trg., O-M. No. 2001 1/1/96-Estt.(D), dated the 30th
January, 1997.

¢
JM
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with reference to their relative seniority in those grades. The DPC will make
selection of three candidates from the list of UDCs and -one from the list of
Storckeepers. Thereafter the selected persons from each list shall be amanged
in a single list in a consolidated order of merit assessed by the DPC which
will determine the seniority of the persons on promotion to higher grade.

-
1 L,

, CIarzf cation.— The above illustration relates to a situation where pro-
motion is made by a single DPC from more than one stream and by selection.
- Thi$ principle cannot be applied to cases where there 'is a separate DPC for.
promotion from either stream and the method of selection from either stream
may also vary. It is clarified that in such cases the principle of rotation of va-
‘cancies between different streams will have to be followed and not General
Principle § (ii) referred to above. For instance, if promotion to a grade is made
50% from Grade ‘A’ and 50% from Grade ‘B’ through scparate DPCs.,
vacancies in the promotion quota may be filled in the order Al, Bl, A2, BZ
A3, etc., assuming that Al, A2, A3 are the candidates mcludcd in the select

list of Grade A’ and BI, B2 arc those included in the select list of Grade *B’.

1

{ G.1, Dept. of Per. & Trg., O.M. No. 20020/4/89-Lsut. (1)), dated the Tth February, 1990. |

General Principle 6.— A roster should be maintained based on the res-
crvation for direct recruitment and promotion in the Recruitment Rules.
Where the reservation for each mecthod is 50%, the roster will run as fol-
lows:— (1) Promotion, (2) Dircct Recruitment, (3) Promotion, (4) Direct Re- :
cruitment and so on. Appointments should be made in accordance with this
roster and seniority determined accordingly.

Hlustration.— Where 75% of the vacancies are reserved for promotion
and 25% for direct recruitment, each direct recruit shall be ranked in seniority
below 3 promotees. Where the quotas are 50% cach, every direct recruit shall

be ranked below a promotee. If for any reason, a direct recruit or a promotee 7
ceases to hold the appointment in the grade, the seniority list shall not be rear-
ranged mercly for the purpose of ensuring the proportion referred to above.

General Principle 7 (/).— The Principle laid down in Para. 7 (i) will not .
present any difﬁcul(y where recruitment by absorption is made singly and at i

intervals but it will be found wanting in cases where two or more persons are
selected from differcnt sources on the same occasion and the sclection is _
spread over a number of days. It will, therefore, be necessary for the authori- k

ties responsible for approving appointments by absorpnon to indicate the inter se
order of merit of the selected person in such cases.

General Principle 8.— While the scmomy of persons appointed on an
ad hoc basis will be dctermined as indicated in Para. 8 of this Annexure, the

scniority list should clearly show that a person is not cligible for promotion or }
confirmation, o

LS ' Y
¥y
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4.2.4 The ACR. folder should be checked to wverify whether the ACRs
vy for theindividual years care available. For this purpose, the pro forma enclos-
- ed (Annexure-IV) should be filled in and sent to UPSC. If the ACR for a
particular year.is not available and for valid/justifiable reasons, it cannot be
made available, a certificate should be recorded to that effect and placed in the
ACR folder. o L o oo ,

I[ While sendirg DPC proposals to the Union Public Service Commis-
sion, all Ministries/Departments should attach a statement showing the penal-
ties imposed on the officers within the zone of consideration during a period
of ten years:preceding the year of DPC. Ministries/Departments ‘are also re-
quested to ensure that copies of orders imposing the penalties and decisions
taken-on “appeals, if any, are kept in the respective ‘CR dossiers, as required

- under the extant instructions. | ' S | '

4.2.5 Furnishing of integrity certificate.— The integrity certificate on the
lines indicated below should be fumnished to the DPCs constituted to consider
cases for promotion or confirmation—

““The records of service of the following officers who are to-be consider-
ed for promotion/confinmation in the grade have been carefully scrutiniz-
- ed and it is certified that there is no doubt about their integrity.”’

-If there are names of persons, in the list of cligible candidates, whose integrity
Is suspect or has been held in doubt at one stage or other, this fact should also
be specifically recorded by the Ministry/Department/Office concerned and
brought to the notice of the DPC, _ o

4.2.6 Where the UPSC is associated with the DPC, the certificate will be
recorded by an officer not below the rank of a Deputy Secretary to the Gov-
crnment. Where UPSC is not associated, the officer-in-charge of the Ad-
ministration section in the Ministry/Department/Office concerned who

processes and submits names and particulars of eligible officers to the DPC
should himself record the certificate.

4.2.7 It should be ensured that the information furnished to the
UPSC/DPC is factually correct and complete in all respects. Cases where in-
correct information has been furnished should be investigated and suitable
action taken against the person responsible for it,

Counsideration of officers on deputation

4.3.1 The names of the officers who are on deputation, either on their
own volition or in public interest {including foreign scrvice), should also be
included in the list submitted to the DPC for consideration for promotion in
case they come within ficld of choice for promotion and fulfil thie prescribed
eligibility conditions.. Similarly, the names of the officers on deputation
should also be included in the list of names to be considered by the DPC for

confirmation, in case they are eligible for confirmation and come within the
range of seniority. |

1. G, DepL of Per. & Trg., O.M. No. 22011/5/86-Estt. (D), dal‘cd‘. the 27th March, 1990.

/@” acﬁ;
AT



o . . DEPARTMENTAL PROMOTION COMMITTEES 83

N - 4.3.2'Very often a certain number of years of service in the lower grade
| isprescribed as a condition for becoming eligible for consideration for promo-
. tiontoa higher post/grade. In such cases, the period of service rendered by an
i officer on dcputa"tion/forcign service, should be treated as comparable service
3 in his parent Department for purposcs of promotion as well ‘as confirmation.
| This is subject to the condition that the deputation/foreign service, is with
the approval of the competent authority and it is certified by the competent
authority that but for deputation/foreign service, the officer would have con-
tinued to hold ‘the relevant post in his parent department. Such a certificate

would not be necessary if he was holding the departmental post in a substan-
. tive c»ap:\u:ityT o - ‘

Consideration of officers on Study Leave

4.4 An officer proceeding on study leave should be treated on the same

- basis as an officer proceeding on deputation, if the study leave was duly sanc-
tioned by the competent authority and the competent authority certified that
he would have continued to officiate but for his proceeding on study leave.

Such a certificate would not be necessary if he was holding the said depan-

the various training schemes. .
Consideration of Direct Recruits

4.5 It may happen that a Government servant who s recommended for

appointment to a post as a direct recruit may also be among those eligible for

was holding the lower post in a temporary capacity and has been appointed
to the higher post as a direct recruit before the date of the mecting of the DPC,

Reservation for SCs/STs

4.6 Instructions have been issued from time to time by the Department of

Pcrsqnn‘cl and Training regarding reservations and concessions to SCs and
STs in the matter of promotions and confirmations. These instructions should

PART -1V
' “PROCEDURE TO'BE OBSERVED

5. No personal interview unless specifically provided in the Rules.—
Each Departmental Committee should decide its own method and procedure
for objective assessment of the suitability of the candidates. No inter-
views should be held unless it has been specifically provided for in the

S
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Recruitment Rules for. the post/service.-Whenever promotions.are to be made
bv-the: mcthod.roﬂz‘r_‘Sclcction'-cmnﬁcnioxity" and-“‘Selection by Merit" by
DPC and the."-Administxativchinimy desires that an internview should form
part of -the - selection * process, necessary: provision should be made in the
Recruitment Rulcsl. oo :
- Selection Method "™

o T

| 6.1.1 'Where : promotions are' to: be. made by %!Selection-cum-Senior--

“ity% and “*Selection: by.:Merit’’ - method -as prescribed .in“the’ Recruitment
Rules, the DPC shall-for, the: purpose-of determining the number of officers
who will be considered . from out of those cligible officers in- the: feeder
grade(s), restrict the field of choice as under with reference to the number of
clear regular vacancies proposed to be filled in the year:

No. of vacancies No. of officers to be considc;.rcd
1 T S
2 8
3 w10
4 ' 10 + twice the number of vacancics

. ' in excess of three vacancies

A}

(See statement below)

STATEMENT
1 5 10 24. 19 42
2 8 I 26 20 44
3 10 12 28 30 64
4 12 13 30 40 - 84
5 14 14 32 50 104
6 16 15 34 60 124
7 18 16 36 70 144
8 20 17 38 80 164
9 22 18 40 5% 184

100 204

(x) 2x(x)+4
The existing provision relating to extension of the ficld of choice 10 five
times the number of vacancies in respect of SC/ST will, however, continue

(Para. 6.3.2 (1)]. The intention is to have an extended zone of five times the
number of vacancies in all cases where adequate number of SC/ST candidates

I. G.L, Dept. of Per. & Trg., O.M. No. 22011/1/90-Estt. (D), dated the 12th October, 1990
and 22nd April, 1992. _
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are not available in the normal zone of a smaller size. For a single vacancy,

thCre is-no intention to extend the zone. The normal zone and the extended
zone for vacancies will accordingly be as follows:.— =

No. of vacancics .. Normal Zone Zone for considcration for SC/ST
1 5 5
2 8 10
3 10 ' 15

T4 12 20
5 and above Twice the number of 5 times the'number of
' vacancies + 4 ' bacancies

FEL A L e g
iGuidelines . for. DPCs

6.1.2 At present DPCs enjoy full discretion to devise their own methods
and procedures for objective assessment of the suitability of candidates who
are 10 be considered by them. In order to cnsure greater selectivity in matters
of promotions and for having uniform procedures for assessment by DPCs
fresh guidelines are being prescribed. The matter has been examined and the

- 6.1.3 While merit has to be recognized and rewarded, advancement in an
officer’s career should not be regarded as a matter of course, but should be
eamed by dint of hard work, good conduct and result-oriented performance as

reflected in the annual confidential reports and based on strict and rigorous
sclection process. '

¢ 6.1.4 Government also desires to clear the misconception about **Aver-
age”’ performance. While “Average” may not'be taken as adverse remark in
respect of an officer, at the same time, it cannot be regarded as complimentary
to the officer, as “Average™ performance should be regarded as routine and
undistinguished, It is only performance that is above average and performance

that is really noteworthy which should entitle an officer to recognition and
suitable rewards in the matter of promotion, ‘

‘Evaluation of Confidential Reports

6.2.1 Confidential Rolls are the basic inputs on the basis of which assess-

ment is to be made by each DPC. The evaluation of CRs should be fair, just
and non-discriminatory. Hence-—

(@) The DPC should consider CRs for cqual number of years in
respect of all officers considered for promotion subject to (c)
below, '

(b) The DPC should assess the suitability of the officers for promotion
on the basis of their service record and with particular reference to

s / {} db&
e
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| i {{uxhc;CRi"for,"S;pfcccding:'y'cars'.‘- However, in' cases where the re-
» oy quuimd.qualifying.sc{vicc is-more than 5 yedrs; the DPC should see -

- to the required. qualifying service. (If more than one CR has been
written for a particular year, all the CRs for the relevant year shall
be considered together as the CR for one year.)

| I If two alternative eligibility conditions are prescribed and the officers
satisfying these conditions.are considered simultaneously instead of under a
“failing which”’, clause, the DPC may consider the service record of all
officers with particular reference;to the ACRs (including ACRs in respect of’
service in the lower grade, if ‘mecessary) for the lesser number of years as
between the two altemnative periods of eligibility service or five years, which-
ever is longer. To cite an instance, if for promotion to a post in the scale of
“Rs. 5,900-6,700, it is prescribed in the Recruitment Rules that officers with 8§

arc cligible, the DPC may consider the service record of al] officers with par-

ticular reference to the ACRs for 8 years (including Annual Confidential
Report for service in the lower grade, if nccessary). ]

(¢) Where one or more CRs have not been written for any reason dut-
ing the relevant period, the DPC should consider the CRs of the
years preceding the period in question and if in any case even these

~are not.available, the DPC should take the CRs of the lower grade
into account to complete the number of CRs required to be consi-

dered as. per (b) above. If this is also not possible, all the available
CRs should be taken into account.

o (d) Where an officer is officiating in the next higher grade and has
: eamed CRs in that grade, his CRs i that grade may be considered
by the DPC in order to assess his work, conduct and performance,

but no extra weightage may be given merely on the ground that he
has been officiating in the higher grade. '

(¢) The DPC should not be guided merely by the overal] grading, if
. any, that may be recorded in the CRs but should make its own as-

sistent with the grading under various parameters.or attributes.

() If the Rclvicwing Authority or the Accepling Authority, as the case
may be, has overruled (e Reporting Officer or the Reviewing
Authority, as the case may be, the remarks of the latter authority
should be taken as the finaj remarks for the purposes of assessment,
provided it is apparent from the relevant entries that the higher

I. G.L, Dept. of Per. & Trg., O.M. No. 2201 1/5/86-Estt. (D), dated the 20th June, 1989 and
Corrigendum, dated the 13th July, 1989, , .

2 1V Pay Commissior; Pay Scale.
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“authority has come to a different assessment-consciously after due

-application of mind. If the remarks of t.hc RCpoxf;mg Officer,
‘Reviewing Authority and Accepting Authority are complememary
to cach other and onc does not have the effect of overruling the -

~ other, then the remarks should be read together and the final assess-
ment made by the DPC. .

6.2.2}Gr‘ading of officers.— In case of cach officer, an ov.cra_ll g,rading
should be given. The grading shall be one among (i) Outstanding, (i/) Very
Good, (iii) Good, (iv) Average, (v) Unfit excepting cases covered under Para.
6.3.1 (lll). R TR : : ' JP C

0.2.3 Before making the overall grading after considering the CRs for the
relevant years, the DPC should take into account whether the officer has been
awarded any major or minor penalty or whether any displca.sur_ciiof any supe-
rior officer or authority has been conveyed to him as reflected in the ACRs.

The DPC should also have regard to the remarks against the column on integ-
rity.

6.3.1 Principles to be observed and preparation of panel.— The list of
candidates considered by the DPC and the overall grading assigned to each
candidate, would form the basis for preparation of the panel for promotion by

the DPC. The following principles should be observed in the preparation of
the panel:— |

- V'SELECTION:CUM-SENIORITY “AND SELECTION BY MERIT

-“?,."‘(i) Having regard to the levels of the posts to which promotions are to
be made, the nature and importance of duties attached to the posts,

a benchmark grade would be determined for each category: of
posts. o

For all Group ‘C’, Group ‘B’ and Group ‘A’ posts (up to and ex-
- cluding the level of IRs. 3,700-5,000), the benchmark would be

‘Good’ and will be filled by the method of Selection-cum-Seniority
as indicated in sub-para. (iii).

(i) In respect of posts which are in the level of 'Rs. 3,700-5,000 and
above, the benchmark grade should be *Very Good' and will be

- filled by the method of Selection by Merit as indicated in sub-
para. (iv). g

“(ifz)" Each Departmental Promotion Committee while considering the
suitability of officers for promotion to posts for which the bench-
mark has been determined as'*Good’ would grade the officers as
‘Good’, *Average’ and ‘Unfit’ only. Only those officers who obtain
the grading of ‘Good’ will be included in the panel in the order

I. IV Pay Commission Pay Scale.
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B i;gloﬁ,;hcix:;;gcniox_ity,:;in;: the :lower ; grade, subjcc;‘t*g,qupyailability of

o ogNecanciest.y vy LT T R
(iv)”Noiwiﬂlstnndingithc ‘provisions :mentioned above, in the case of
%' promotions imade for ‘induction to' Group ‘A’ -posts/services from
" lower groups, while the benchmark would continue. to be ‘Good’,
the DPC shall grade the officers as “Outstanding’, ‘Very Good’,
~ ‘Good’, ‘Average’ and ‘Unfit’ as the case may be, and the officers
will be arranged according to the grading obtained, placing the
‘Outstanding’ officers on top followed by those graded as ‘Very
-«Good’ and 80 on in the select panel up to the number of vacancies,
with the officers having the same grading maintaining their inter se
seniority in the feeder grade. ~

CtyaaRed s Ly ANRYLe, Sy

- AUTHORS®, NOTE:—No/nced i’ scrifiiize ACRS of lL eligible candi-

N : . 3 ‘.

,.dalg_s,,qgjy\c,rcd;bfy,,thezonc of consideration aﬂ_g:'x.ghé.DBC_._h,a‘s;_,asscsséd the em-

-

[ployees,sequaj;to.the number .of: vacancies, .as,*;Good!v— See OM.,” dated

«

6-11-1998 (SLNo.4). T
SELECTION BY MERIT

(v) In respect of services/posts for which the benchmark has been de-
termined to be ‘Very Good’, each DPC would grade the officers as
‘Outstanding’, *Very Good’, ‘Good’, *Average’ and ‘Unfit’ as the
case may be. However, only those officers who are graded as ‘Very

~'Good’ xxxxx and above will be included in the select panel, by
placing the officers graded as *‘Outstanding’ on top followed by
those graded as ‘Very Good’, subject to availability of vacancies,
with the officers with the same grading maintaining their inter se
seniority in the feeder grade.

(vi) Appointments from the pancl shall be made in the order of names
appearing in the pancl for promotion.

(vii) Where sufficient number of officers with the required benchmark
grade are not available within the zone of consideration, officers
with the required benchmark will be placed on the panel and for the
unfilled vacancies the appointing authority should hold a fesh

DPC by considering the required number of officers beyond the
original zone of consideration,

0.3.2 In the case of SC/ST officers.— (i) In promotions by ‘‘Selection-
cum-Seniority’’ and “‘Selection by Merit"" to posts/services within Group ‘A’
which carry an ultimate salary of '[Rs. 5,700 p.m. or less, in the IV PC pay
scale ], the SCs/STs officers who are senior enough in the zone of considera-
tion for promotion so as to be within the number of vacancies for which the
sclect list has to be drawn up, would be included. '

(i) In promotion by "Sclcc(ioh-cum-Scniorily" and *‘Selcction by
Merit"’ to posts/services in Group ‘B’ within Group ‘B’ and from Group ‘B’

I. G.L, Dept. of Per. & Trg., Corrigendum No. 22011/5/86-Esut. (D), dated the 17th
October, 1990. : ,
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to the lowest rung in Group “A’, selection against vacancies reserved for SCs
and STs will 'be made only from those SCs/STs officers, who arc within
normal zone of consideration. Where adequate number of SCs/STs candidatcs

reserved for them.

(i) As regards promotions made by "Scléctionkum-Scniority" and
- “'Selection by Merit"’ in Group ‘C’ and Group *D’ posts/services, Select Lists
- of SCs/STs officers should be drawn up scparately in addition to the general

-Select List.

AUTHORS' NOTE.— All provisions proyviding for lower qualifying
marks for Scheduled Caste/Scheduled  Tribe ‘candidates i departmenta)
. Qualifying/competitive examinations for promotion have been withdrawn,
Similarly, instructions providing for consideration of SC/ST candidates
without reference to merit and the prescribed ‘‘benchmark’ have also been
rescinded vide O.M. No., 36012/23/96-Estt, (Res.), dated the 22nd July, 1997,

Preparation of Year-wise panels by DPC thrc théy have not met for a
number of ycars ' '

\

6.4.1 Where for reasons beyond control, the DPC could riot be held in a
ycar(s), even though the vacancies arose during that year (or years), the first
DPC that mecets thereafter should follow the following procedures:—

(i) Dctermine the actual number of regular vacancies that arose in edch
of the previous year(s) 'immcdiately'preccding and the actual num-

- ber of regular vacancies proposcd to be filled in the current year
, separately, ‘ ‘ -

(i1) Consider in respect of cach of the years those officers only who
would be within the field of choice with reference to the vacancies
of each year starting with the earliest year onwards, ‘

(iti) Prepare a ‘Select List’ by placing the select list of the earlier ycar
above the one for the next year and so on.

=== Procedure to be followed by the Departmental Promotion Commi(;
tees inregard to retired employees.— ***

2. Doubts have been expressed in this regard as to the consideration of

employees who have since retired but would also have been considered for
promotion,.if the DPC(s) for the relevant year(s) had been held in time.

/
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‘ ot 1978, :thely lati:str,a:availablc : Tecords of service. of the officers either up fo :
R December;:i1977,0r the period :eriding ‘March, 1978, as the case may be,
: - should bé taken into:account and not the subsequent ones. However, if on the

be kept in the sealed cover til] the proceedings are finalized.

6.4.4 Promotions only prospective.— While pro‘ﬁ{cky‘tions'will be made in
the order -of the consolidated select list, such promotions will have only pro-
spective effect even in cases where the vacancies relate to =arlier year(s).- -

a2 d LY :.{__
n Method*

YAy

“:Non-Selecti

of the records. of officers and it should categorize the officers as ‘fit’ or ‘not
yet fit” for promotion on the basis of assessment of thejr record of service.
While considering ah officer ‘it’, guidelines in Para. 6.1.4 should be borne in
mind. The officers categorized as ‘fit’ should be placed in the pancl in the or-
der of their seniority in the grade from which promotions are to be made,.

Confirmation

, 8. In the case of confirmation, the DPC should not dctcrmi‘ne the relative
merit of officers but it should assess the officers as ‘fit’ or ‘not yet fit’ for con-

firmation in their turn on the basis of their performance in the post as assessed
with reference to their-record of service, :

Probation

9. In the case of probation, the DPC should not determine the relative
grading of officers but only decide whether they should be declared to have
completed the probation satisfactorily. If the performance of any probationer
is not satisfactory, the DPC may advise whether the period of probation
should be extended or whether he should be discharged from service.

Efliciency Bar

ok ko

Procedure to be followed by DPC in respect of Government servants
under cloud | - , :

[ 11.1 At the time of consideration of the cases of Government servants
for promotion, details of Government servants in the consideration zone for
promotion falling under the following categories should be specifically
brought to the notice of the Departmental Promotion Committee: —

(/) Government servants under suspension:

l. G.I, Dept. of Per. & Trg., O.M. No. 2201 1/4/91-Eastt, ~(A), dated the 14th September,

/ 1992 — Paras. 2.2.1 and 2.2,
a @
(- \}j | ‘
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(if) Govermnment servants in respect of whom a charge-sheet has been
- issued and the disciplinary proceedings arc pending; and

(iif) Government servants in respect of whom prosecution for a criminal
charge is pending. -

11.2 Sealed cover procedure.— The DPC shall assess the suitability of
the Government servants coming within the purview of the circumstances

‘mentioned above along with other eligible candidate without taking into con-

I

sideration the disciplinary case/criminal prosecution pending. The assessment
of the DPC, including **Unfit for Promotion’’, and the grading awarded by it
will be kept in a sealed cover. The cover will be supcrscribed *‘Findings re-
garding suitability for promotion to the grade/post of ... in respect of
Shri. ... (name of the Government servant). Not to be opened till the termi-
nation of the disciplinary case/criminal prosecution against Shri. ...
The proceedings of the DPC need only contain the note *“The findings are
contained in the attached scaled cover”. The authority competent to fill the
vacancy should be separately advised to fill the vacancy in the higher grade
only in an officiating capacity when the findings of the DPC in respect of the

suitability of a Government servant for his promotion are kept in a scaled
cover, '

1.3 Procedure by subsequent DPCs.— The same procedure outlined in
Para. 11.2 above will be followed by the subsequent Departmental Promotion
Committees convened till the disciplinary case/criminal prosecution against
the Government servant concerned is concluded.]

In case of ad hoc promotion also

- Ithas been decided that the **Scaled Cover Procedure prescribed in the
Department of Personnel and Training, O.M. No. 2201 1/4/91/Estt. (A), dated
14-9-1992 referred to above may be followed at the time of consideration for
ad hoc promotion also in the case of Government servants— o
(1) who are under suspension; !
(/) in respect of whom a charge-sheet has been issued and the discipli-

nary proceedings are pending; and '

(i7) inrespect of whom prosccution for a criminal charge is pending.

~ Ministries/Departments are requested to bring the aforesaid instructions
to the notice of all concerned and to take action accordingly. -

[G.L, Dept. of Per. & Trg., O.M. No. 28036/2/98-Esit. (D), dated the 23rd February,
1999.] '

A(lifcrsc remarksina CR

[ 12.1 Where the Departmental Promotion Committee find that the ad-
verse remarks in the Confidential Report of an officer have not been commu-
nicated to him but the adverse remarks are of sufficjent gravity to influence
their assessment of the officer concerned, then the Comn}ittcc shall defer

. G.I, Dept. of Per. & Trg,, O.M. No. 2201 1/3/88-Estt. (D), dated the frn May, 1990.

/
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vonsideration of the casc of the officer, provided these remarks have been re-
corded in anyyof. the CRs vertain: i i
prior to the year.in which the DPC is held an il !
- authority concerned to communicate the adverse remarks to the officer con-

' . ‘ [
cerned 50 that he may have an oppottunity to make a representation against

the same, Where the uncommunicated adverse remarks pertain to a period ear-
lier than the above or where

1ty to influence the assessment of the officer con
With the consideration of the case but may ignore the remarks while making
the assessment. . , o

basis of the entries now contained in the CR. Whij

casc as above, if the DPC find the officer fit for promotion, the procedure pre-
scribed in paragraphs 18.4.2 and 18.4.3 shall be followed.

12.3'In a case where 3 decision on the representation of an officer against
adverse remarks has not been

aken or the time allowed for submission of rep-
resentation is not over, the D]

'C may in their discretion defer the considera-
tion of case until a decision on representation,

12.4 In both the cases referred to in Paragraphs 12.1 and 12.3 above,
where the consideration of 3 casc 1s deferred on account of adverse remarks
contained in the Confidentia] Report, the concerned authority should intimate

the result of the representation of the officer against the adverse remarks
within a period of three months from the d Issi ® 5ai
sentation, if any.] '

13. Punishment no bar in assessing suitability for promotion.— An offi-

cer whose increments have been withheld or who has been reduced to a lower
stage in the time-scale, cannot be cons;i

nsidered on that account to be ineligible
for promotion to the hig '

[ Clarification. — 1t has

now been decided
Departunent ‘of p

in consultation with the
crsonnel and Training that a Gov

emment servant, who s

Circular No. NGE/38/1999 (497-N. 2/39-90), dated the

I C.& AG. of India, New Delh,
30th August, 1990.
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: promotion by the DPC held after the. imposition of the penalty,

need not be.considered ‘again for promotion by the. subsequent DPCs merely

because he.could not.be promoted during the life of panel due to.currency of

the penalty. After the expiry of period of penalty, the official concerned will

be promoted from the same panel in which he was originally empanclled. On

his promotion, his pay and seniority in the higher post will be fixed according

to his position in the panel from which he is promoted. But the.monetary

benefit in the higher post will be admissibility only from the date of actual
promotion.

found. fit for

- As an illustration, an officer is undergoing a penalty of ‘withholding of
next increment for two years which will expire on30-6-1992. The DPC which
meets after the imposition of the above penalty for considering promotions
during the panel year.1990 finds him fit. for promotion in spite of the penalty

- and places him at position No. 2 in the panel for 1990. As the officer is under-
going penalty up to 30-6-1992, he can be promoted only thereafter. But on his
promotion his pay and seniority in the higher post will be fixed according to
his position in the panel for 1990 from which he stands promoted.]

14. Recording of integrity certificate.— The DPC should record in their
nunutes a certificate that the Department/Ministry/Office concerned has ren-
dered the requisite integrity certificate in respect of those recommended by
the DPC for promotion/confirmation. ‘

Validity of the proceedings of DPCs when one member is absent

13. The proceedings of the Deparimental Promotion Committee shall b
legally valid and can be acted upon notwithstanding the absence of any of its
members other-than the Chairman, provided that the member was duly invited
but he absented himself for one reason or the other and there was no deliber-
ate attempt to exclude him from the deliberation of the DPC and provided
further that the majority of the members constituting the Departmental! Pro-
nmotion Committee are present in the mecting, : .

PART -V

PROCESSING AND IMPLEMENTATION OF THE
' RECOMMENDATIONS OF THE COMMITTEE

Processing of recommendations of DPC

16.1 The recommendations of the DPC are advisory in nature and should
be duly approved by the appointing authority. Before the recommendations
are so approved, the appointing authority shall consult all concemed as indi-
cated below, without undue delay.

Consultation with UPSC

16.2 The recommendations of the DPC, whether it included a Meniber of
the UPSC or not should be referred to the Commission for approval, if—

/ &
he
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~ Government servant; his case should be placed before the next:DPC held in
| the normal course-after the expiry of the two years-period to decide whether -
the officeris-suitable for promotion on ad hoc basis. Where the Govermment
servant 1s considered for ad hoc promotion, the DPC should make its assess-
ment on the basis of the totality of the individual’s record of service without.
taking into account the pending disciplinary case/criminal prosecution against
. hirn. . \ o ’ o . . '

R b Ve g et 7
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17.8.3" After a decision is taken to promote a Government servant on an
ad joc basis, an order of promotion may be issued making it clear in the order
iself that—: .y v 0 e ST o -

(/) the promotion is being made on purely ad hoc basis and the ad hoc
promotion will not confer any right for regular promotion; and

(if) the promotion shall be “‘until further orders”’. It should also be in-
dicated in the orders that the Government reserve the right to can-

cel at any time the ad hoc promotion and revert the Government
servant to the post from which he was promoted.

17.8.4 If the Government servant concerned is acquitted in the criminal s
prosccution on the merits of the case or is fully exonerated in the departmental
proceedings, the ad hoc promotion already made may be confirmed and the
promotion treated as a regular one from the date of the ad hoc promotion with
all attendant benefits: In case the Government servant could have normally
got his regular promotion from a date prior to the date of this ad hoc promo-
tion with reference to his placement in the DPC procecdings kept in the scaled
cover(s) and the actual date of promotion of the person ranked immediately
junior to him by the same DPC, he would also be allowed his due seniority
and benefit of notional promotion as envisaged in Para. 17.6.1 above.

-~
S
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17.8.5 If the Government servant is not acquitted on merits in the crimi- §
nal prosecution but purely on technical greunds and Government either pro-

poses to take up the matter to a higher Court or to proceed against him
departmentally or if the Government servant is not fully exonerated in the de-

partmental proceedings, the ad hoc promotion granted to him should be
brought to an end.] : | RAPRE

Scaled covcr’prbgedure applicable to officers coming under cloud after
DPC meeting o .

17.9. A Government servant, who is recommended for promotion by the
Departmental Promotion Committee but in whose case any of the circumstances
mentioned in Para. 11.1 above arises after the recommendations of the DPC
are received but before he is actually promoted, will be considered as if his
case hz:gbecn placed in a sealed cover by the DPC. He shall not be promoted
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until he is éo&{plctély' cxohémtcd of the charges against him and the provi-
sions contained in this part will be applicable in his case also.

o o e »3‘:" N 2‘3' ; ~ ".'ge.»‘,, . .o
~Date from which promotions are to be treated as regular

17.10 The general principle is that promotion of officers included in the
panel would be regular from the date of validity of the panel or the date of
their actual promotion, whichever is later.

17.11 In cases where the recommendations for promotion are mad: by
the DPC presided over by a Member of the UPSC and such recommendations
do not require to be approved by the Commission, the date of Commission’s -
letter forwarding fair copies of the minutes duly signed by the Chairman of
the DPC or the date of the actual promotion of the officers whichever is later,
should be reckoned as the date of regular promotion of the officer. In cases
where the Commission’s approval is also required the date of UPSC’s letter
communicating its approval or the date of actual promotion of the officer,
whichever is later, will be the relevant date. In’all other cases the date on
which promotion will be effective will be the date on which the officer was
actually promoted or the date of the meeting of the DPC, whichever is
later. Where the meeting of the DPC extends over more than one day the
last date on which the DPC met shall be recorded as the date of meeting of the
DPC. | : -

Appointments to posts falling within the purview of ACC can, however,
be treated as regular only from the date of approval of ACC or actual promo-
tion, whichever is later, except in particular cases where the ACC approves
appointments froriy some other date. ‘

I[ Relief of official on promotion.— After careful consideration of the
demand that a time-limit may be prescribed within which an official must be
relieved of his duties from Jower post on his promotion to higher post, and
having regard to the relevant factors, it is directed that Govenment servants
ordered for promotion should be relieved immediately on receipt of the rele-
vant orders of promotion. In exceptional circumstances where the retention of
the official in the lower post is felt absolutely necessary in exigencies of serv-
ices, the fact may be brought to the notice of the controlling officers and or-
ders sought for retention for a specific period ranging from 1-3 months
depending on the merits of each case. While doing so it should specifically be
brought to the notice of the controlling officer that the delay in relieving the
officer will cause him pecuniary loss so that the retention may be avoided as
far as possible. ] :

The matter has been raised again by the Staff Side in the National
Council (JCM) and it has been decided to reiterate these instructions. It has

and 29111 March, 1995,

Iy =
N

: \?/ l. G.L, Dept. of Per. & Trg., O.M. No. 16/7/90-Estt. (Pay-I), dated the 9th September, 1992
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also. However, it is directed that in the case of over-reporting, of vacancies, a

review DPC.may.be beld only,if the change in the number of vacancies would

result in.exclusion zof any-person(s) sempanelled . by the. original DPC, on
account of ‘over-reporting of vacancies which led to inflated zone of consid-
‘eration. As such, po review DPC need be convened where it may prove to be

an infructuous exercise. .
[ G.L, Dept. of Per. & Trg., O.M. No. 22013/1/97-Estt. (D), dated the 13th April, 1998. ]

AUTHORS’ NOTE.— Non-reporting of vacancies due to error or omission
— See Para. 6.4.2 (ii). :

e
Scope and procedure = ¢

18.2 "A “Review DPC should consider-only those persons who were eli-
gible as on the date of meeting of original DPC. That is, persons who became
eligible on a subsequent date should not be considered. Such cases will, of
course, come up for consideration by a subsequent regular DPC. Further, the
review DPC should restrict its scrutiny to the CRs for the period relevant to
the first DPC. The CRs written for subsequent periods should not be consid-
ered. If any adverse remarks relating to- the relevant period were toned down
or expunged, the modified CRs should be considered as if the original adverse
remarks did not exist at all, o

18.3 A Review DPC is required to consider the case again only with ref-
erence to the technical or factual mistakes that took place carlier and it should

" neither change the grading of an officer without any valid reason (which

should be recorded) Tior change the zone- of consideration nor take into ac-
count any increase in the number of vacancies which might have occurred
subsequently, ’

Cases where adverse remarks have been expunged or toned down

[8.4.1 In cases where the adverse remarks were toned down or expunged
subsequent to consideration by the DPC, the procedure set out herein may be
followed. The appointing authority should scrutinize the case with a view to
decide whether or not a review by the DPC is Justified, taking into account the
nature of the adverse remarks toned down or expunged. In cases where the

'UPSC have been associated with the DPC, approval of the Commission

would be necessary for a review of the case by the DPC.

©:18.4.2 While considering a deferred case, or review of the casc of a
superseded officer, if the DPE finds the officer fit for promotion/confirma-
tion, it would place him at the appropriate place in the relevant select list/list
of officers considered fit for confirmation or promotion after taking into ac-
count the toned down remarks or expunged remarks and Jis promotion and

confirmation will be regulated in the manner indicated below, ..

e
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5%;18:%4;3§If the officers placed junior to.the officer concemed have been
promoted, he should be promoted immediately:-and if there is no vacancy, the
juniormost person officiating in the higher grade should be reverted to accom-
modate him. On promotion, his pay should be fixed underiFR 27 at the stage
it would have reached, had he been promoted from the date the officer imme-
diately -below him was promoted but no arrears would be admissible. The
seniority of the officer would be détermined in the order in which his name,
on review, has been placed in the select Jist by DPC. If in any such case a
muinimum period of qualifying service is prescribed for promotion to higher

~

18.4.4 In. the case of confirmation, if the officer concerned is recom-
mended for confirmation on the basis of review by the DPC, he should be
confirmed and the seniority alrcady allotted to him on the basis of review
should not be disturbed by the delay in confirmation.

2

G.L, Dept. of Per. & Trg., O.M. No. 22011/9/98-EsiL. D),
dated the 8th September, 1998 read with O.M. of even number, dated the
: ' , 13th October, 1998 :

Model Calendar for DPbs and relatcd' mattcrs.

The undersigned is directed to invite reference to the Department of Per-
sonnel and Training Office Memorandum No. 22011/5/86-Estt. (D), dated
April 10, 1989 containing consolidated instructions on DPCs, These instruc-
tions inter alia provide that the DPCs should be convened at regular intervals
(by laying down a time schedule for this purpose) to draw panels which could
be utilized for making promotions against the vacancies occurring during the
course of a year, This enjoins upon the concerned authorities to initiate action
to fill up the existing as well as anticipated vacancies well in advance of the
expiry of the previous panel by collecting relevant documents like seniority
list, Annual Confidential Reports (ACRs), integrity certificates, etc., for plac-
ing before the DPCs. The instructions further provide that the DPCs shoyjld
consider ACRs for equal number of years in respect of all officers .considered
for promotion. The DPCs should assess the suitability of the officers for pro-
motion on the basis of their service records and with particular reference to
the ACRs for five preceding years. However, in cases where -the required

. Qualifying service is more than five years, the- DPCs-should see the records

\?J

k2

with particular reference to the ACRs for the years equal to the required quali-
fying service. Instructions further provide that no proposal for holding a DPC
or Selection Committee should be sent to the UPSC until and unless all the
ACRs, complete and up-to-date, are available.

/
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all conccmed,’%-:\:mcludmg Attached/Subordinate Offices” for:guidance and
compliance, "t V37 ' ' e L

4 ' B ‘ Ty

- G.L, Dept. of Per. & Trg., O.M. No. 22011/9/98-Estt. (D),
L dated the 16th June, 2000 o
Relevant year up to which ACRs are to be considered _

[L* = “; Lt . ~ '

-2. In.regard to oi;é:iaﬁon of the Model Calexidaf.for DPCs, a doubt has
been raised by: certain -quarters as to the question of the relevant year up to

which ACRs are required to be considered by the DPCs. In this connection, it .

became available duning the year immediately preceding the vacancy/panel
years even if DCPs are held later than the schedule prescribed in the Model
Calendar. In other words, for the vacancy/panel year 2000-2001, ACRs up to

‘the year1998-99 are required to be considered irrespective of the date of con-
vening DPC, '

is once again - clarified that only such ACRs should be .considered which

3. Ministries/Departments are requested to give wide circulation to these
clarifications for general guidance in the matter and also to ensure strict

adherence to the time-schedule prescribed as per the’Model Calendar for
DPCs. . o

s AN

o '3 At ' , 5 - E !

1 g.!‘.“:r;'",lz;,_} 2l Do mid e -"'n‘;z_vam'-.r*.";.,,“..;.‘.._._..m'_.»-‘,.- e me

G Dept o per; & Trg O N No AT TSI ESE (),
e Ef;q‘dateq the 6th Noyember; 1998

[{Progedure (o be observed by tlie DPC whéi riode of
- [#promotion is Selection-cum-Seniority”  ~

The undersigned is directed to invite reference to Department of Person-
nel and Training O.M. No. 22011/5/91-Estt. (D), dated 27-3-1997 on the sub-
ject cited above. These instructions inzer alia provide that in cases where
mode of promotion is ““Selection-cum-Seniority* and the prescribed bench-
mark is ‘‘Good”’, the employees are to be graded as **Good”’, “‘Average”’
and *‘Unfit”’ only. In such cases no supersession can take place and the em-
ployee who possess the benchmark ““Good’’ are to be included in the panel in
the order of their seniority in the lower grade. In this connection, it has been
suggested by thé Union Publi¢ Sefvice Comnission that there should be no
need to scrutinize ACRs of all eligible candidates covered by the zone of con-
sideration, after the DPC has assessed the employees, equal to the number of
vacaneies, as UGood LRI LT IR e e

2. The suggestion of the Commission’ has been considered by the Gov-
ermnment and it has been decided to accept it. Accordingly, while the zone of
considcration would remain as already prescribed, the DPC, in the aforesaid
catcgory of cases, may assess the suitability of employces in the zone of con-
sideration for inclusion in the panel for promotion up to a number which is
considered sufficient against the number of vacancies. With regard to the

/

i
70 N

- -3 St g Tt A
" N Yls RN S
B T T R L B L A A
TR S O W Sor S iR, R ¥ N N % T
D S T A . s 54 o> e =
BRI PR 0 R " ’ 3

PR DA RELT SR




/T RPN T T

o cseen umrarm OO 3 ey

2o e

e

N

o/ Z y
VY

DEPARTMENTAL PROMOTION CL'OMMlil'l'liiS . 15

number-of employees to be included in the panel, the DPC may also be re-
quired to-keep in view the instructions issued vide Department. of Personnel
and Training O.M. No. 22011/18/87-Estt. (D), dated 9-4-1996 relating to
norms for preparing extended panel for promotion. In respect of the remaining.
employces, the DPC may put a note in the minutes that **the asscssment of the
‘remaining employees in the zone of consideration is considered not necessary .
as sufficient number of employees with prescribed benchmark have become,
available”. ‘ g : :

3. M’inistn'cs/Departménts are requested to bring these instructions to the
notice of ali concerned including their Attached/Subordinate Offices: B

6 ' .
~ G.I, Dept. of Per. & Trg., O.M. No. 22011/9/98-Estt. (D),
‘ dated the 1st February, 1999 :

Strict observance of Instructions on revised crucial»da‘te for determining
the eligibility for promotion and Model Calendar for DPCs, reiterated

The undersigned is dirccted to invite reference to the Department of Per-
-sonnel and Training Office Memorandum of even number, dated September
8, 1998, on the subject cited above. ‘ '

2. It is brought to the notice of Ministries/Departments that in terms
of Paragraph 10 of the aforesaid Office Memorandum, the MODEL
CALENDAR FOR DPCs would become effective from April 1, 1999 in rela-
tion to the financial year-based vacancy year (2000-2001) commencing from
April 1, 2000. In the case of calendar year-based vacancy year (2000), com-

‘mencing from January 1, 2000, the Model Calendar for DPCs has already

taken operational effect from January 1, 1999. Besides, instructions contained
in Paragraph 9 of the aforesaid Off fice Memorandum which was further reiter-'
ated/clarified separately vide the Department of Personnel and Training Office
Memorandum No. 22011/3/98-Estt. (D), dated September 17, 1998, prescribe
January 1,7as - the crucial date for determining eligibility - for promotion.

- Accordingly, it has also been provided that January 1, 2000 may be adopted

as the crucial date in relation to the vacancy years.commencing from January
1, 2000/Apnil 1, 2000. ' . .

- 3. Ministrics/Departments are requested to ensure strict compliance of

the aforesaid instructions and time-schedule indicated in the Model Calendar: -
for DPCs so-that the desired objectives of convening DPC meetings/prepara-
tion of approved select panels within the prescribed time-frame may be:
achieved. . 4 : :

4. In accordance with the spirit of the direction contained in Cabinet Sec-
retary’s D.O. Letter No. DoP & T/39022/7/97-Estt. (B), dated November 19,
1997 addressed to all Sccretarics to the Government ‘of India [reiterated in
Paragraph 4 of the aforesaid Office Mecmorandum, dated September 8, 1998
(Model Calendar for DPCs) read with DoP & T Office Memorandum No.
22011/9/98-Estt. (D), dated October .13, 1998 ], Joint Secretary/Additional
Secretary, who may be administratively concermned. in the matter are also

\
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Shri K.C,Paul, : B | e
- VS =

Union of India & Ors, -

- AND =~

IN THE MATTER OFs

Written statement submitted by
o
~ the Respondents, ggb

The Respondents beg to submit written statement

as follows:-

1, That with regard to paras-4,1,4,2,4,.3 & 4,4

of'QA, the respondents beg to offer no comments,

24 That with regard to para- 4.5 of OA, the
respondents beg to state that the elegibility lists
of SEAs for the year 1999, 2000 & 2001 for promotion

S’

to the grade AE were prepared by applying the method

of,interlacing. One senior most SEA from each zone

was tékenrby rotation and arranged as per his seniority,

The next seniormost candidate from each zone was taken

e
and he was-also arranged as per his senlority and placed

below the first four candidates.‘

ContdeecesssoP/2

rahati
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in a cycle and so on,T'his precedure is followed evéry

Year based on the séniority list of 4 zones,

Since due to promotion of a few SEAs under 75% quota

the,?earwise seniority lisﬁ of Zones changes,therefore

| the combined eligibility list sometimes, results in
changing the relative position of some SEAs in

subsequent year but his zonal seniority is not changed,

3. That with regard to para-4,6 &7 of OA,the

respondents beg to offer no comments,

4, That withAregard to para-4,8 of OA, the respondents
beg to state that it is submitted that the representation
of applicant was considered for promotion alongwith the
other eligible officers but the competent DPC and the
appointing authority has not found him fit for promotién.
Concerned office (i,e,AIR,Itanagar) had been informed vide ;

DG,AIR's O,M,No.1/12/2001-SIV(B) dated 23,10,2001 and this ~

ot e o on

" has also been admitted by applicant in this statement in '
- para-4,9 of the 0,A,

5. That with regard to para-4,9 of CA,the respondents

bég to state that the matter is of reeord. Vide DG,AIR's |
- 0.M.No,1/12/02001~-SIV(B) dated 23,10,2001 AIR,Itanagai
was requested to inform the applicant that he was
considered for promotion but he was not found fit for
promotion,There apears to be no reason on the face of the
above memo, to suspect the fairness and clean-liness of

selection, Further is submitted that the

Contd....P/3
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t pplicant was considered for promotion along with other
.

1

\

eligible officers but he was not found fit for promotion

5 } because his grading based on his Chs was not upto the

Bench Mark prescribed for promotion, The post of AE is
; et e e o Y
]

1a selection post and the prescribed Bencn Mark of CR.

. ot
T

lgrading "for promotion is GOOD.

11 e T e e T R

- !{véo

~That with regard to para-4 10 of OA, the respondents
Ilbeg to state that it is submitted that Average grading in

\
{

CR is not treated as aderse remarks, There is no rule/

1instr_uction to communlcate the average grading to concerned
tofficer. The presumption of the applicant seems to be devoid
i }of reason.
\ 4
{ ,%.

| beg to state that in view of the position explained in

% %bove paragraphs 1t may be observed that there is no

That W1th regard to para~ 4,11 of OA,the respondents

! élscrlmlnation unfalrness and arbitrariness on the part
1 “ i .

| of respondents which can be constructed as vionation of
T
| A

| Article 14 & 16 of the constitution of India. It is humbly
g ﬁrayed that 0.A, may be dismissed with cost,
| | .

1l | |
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~*a Yy, & ab~borns S Toras pe
ctate thet the statercnts rmade in pora 1te 7

are true t> Ly knovled e and bolief, these
rade in para
being matter of records, ars trua to nmy information
derived therefron ead the rest ore oy humole subr.:issianv
before this onible Tribunal, I have not surpressed any

naterial feotse
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IN THE CENTRAL ADMINISTRATIVE' TRIBUNAL
 GUWAHATI BENCH Qz

s

¢

0.8. No. 454 of 2001

) )
\ Sri Kartick Chandra Paul @ }

Yo (at

ye- | 3
NS
o Union of India & Ors. \Y<;§
mAnd |
In the matter of :

Rejoinder submitted by the
applicant in reply to the written
statement submitted by the

Respondents.

The applicant above named most humbly and respectfully

begs to state as'under N

That the applicant categorically denies the contentions méde

; in paragraph 2 of the written staterent and begs to submit

| that in each of the eligibility lists of SFA’s for the year
1999, 2000 and 2001 published by the Respondents, some
Jjuniors were placed above the name of the applicant each
time, which the applicant prayed for correction. Placing of
Juniors above senior is not tenable or sustainable under any
procedure established by law, no matter whether it is the
method of interlacing or whatsoever as stated by the

respondents.

" That the applicant categorically denies the statements made
in paragraphs 4;5 and & of the written statement and begs to
" state that the Respondents while replyinq to the

iy Ll olfy- 23.10,0f mE Gl i
representatlon of the appllcanquas not ted since the

4«21%9k/<7C>AAm«4QM>%k/?



|0PC and the appointing authority did not find him fit ®r

ipromotion but no reason was assigned in that letter for which
Jthe applicant was found unfit. Now from the written statement
jof the Respondents, it transpires that the applicant was not

promoted because his grading on CRs was not up to the Bench

fMark prescribed for promotion and the Respondents further
5¢ontended that since the Average grading in CR is not treated
ﬁasvadverse remarks, so it was not communicated to the
'#applicant” Such a contention is opposed to the settled
lbrocedure of law and as such it only attracts suspicion on

ithe fairness and cleanliness of selection for promotion

;ﬁdopted by. the DPC/Respondents.

!

It is pertinent to mention here that it is a settled
position of law that adverse remarks in ACR have:io be
lcommunicated to the Officer concerned within 30 days of being
;recorded so and the un communicated adverse ACR cannot be
Yacted upon by the DPC resulting to-non—selectionfﬁghpromotion
 §f the concerned Officer. Further, as regards Average grading
fﬁn ACR, it has been held in several judgments that even such

{

“verage grading, if falls short of satisfving the required

b »
ﬁench Mark, amounts to Adverse Remarks and hencé cannot be

€

concerned. The Lucknow Bench of this Hon’ble Tribunal vide »

icted upon without being communicated to the Officer

its judgment dated 10.10.2000 in O.A. No. 523/98 (Kalyanesh

| @umar Bajpai Vs. U.0.I. & Ors.), under similar facts have \
}eld that - -

| ““We are inclined to agrea that a "good“' or

- "average’’ grading in the ACR though not per se
adverse would assume the character of adverse

remarks in the context of the redqgiirement of Bench

At oo el



mark of “‘very aood’’ to qualify for empanelment

for promotion.”

The principles quoted above apply in the case of “this
applicant as well who is similarly situated. The required
bench mark for promotion of the applicant in this instant
case is “‘Good’’ and since even this bench mark was not
fulfilled/satisfied by the grading made in the ACR of the
applicant, there cannot be any doubt that the remarks
recorded in the ACR were adverse which was not communicated
to the applicant at any point of time and eventually was
acted upon by the DPC/respondents in an illegal and
clandestine manner leading to nonselection of the applicant
for promotion to the post of Assistant Engineer. The Hon’ble
Tribunal be pleased to direct the respondents to produce all
the records of DPC proceeding including the relevant ACRs
considered by the DPC before the Hon’ble Tribunal for pérusal

and adjudication.

That thé applicant emphatically denies the statents made in
paragraph 7 of the written statement andAbegs to submit that
the denial of promotion to the applicant on the basis of an
un communicated adverse ACR by the DPC/Respondents is unfair,
illegal,- arbitrary and violative of Article 14 and 16 -of he

Constitution of India.

That in the facts and circumstances, the applicant humbly
submits that he is entitled to all the reliefs praved for,

and the 0.A. deserves to be allowed with costs.

Kot honin /iug



VERIFICATION

| I, $ri Kartick Chandra Paul, S/o Late Chuni Paul, aged about
344 years, working as Senior Engineering Assistant, All India Radio,
-Itéhagar, Arunachal Pradesh, do hereby verify that the statements made
'in Paragraph 1 to 3 are true to my knowledge and the rests are my humble
;suﬁmission before the Hon’ble Tribunal and I have not suppressed any

!
material fact.

i And I sign this verification on this the 23rd day of May,
2002 .
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